117  Finance
MOTION FOR ELECTION TO
THE\ POSTGRADUATE INSTITUTE OF
MEDICAL EDUCATION AND
RESEARCH, CHANDIGARH

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (CHAUDHARY RAM SE-
WAK) : Sir, I beg to move the following i
Motion :—

"That in pursuance of clause (g) of
section 5 read with sub-section (4) of
section 6 of the Post-Graduate Institute
of Medical Education and Research, Chan-
digarh Act, 1966 (51 of 1966), this House
do proceed to elect, in such manner as the
Chairman may direct, one member from
among the members of the House to be a
member of the Post-Graduate Institute of
Medical Education and  Research,
Chandigarh, in the vacancy caused by the
retirement of Dr. K. Nagappa Alva from
the membership of the Rajya Sabha."

The question was put and the motion was
adopted.

LEAVE OF ABSENCE TO SHRI M.
KAMALANATHAN

MR. CHAIRMAN: I have to inform
Members that a letter dated the 6th May,
1976, has been received from Shri M.
Kamalanathan, to the effect that leave of
absence from attending the 96th Session of
the House may be granted to him on account
of his detention.

Is it the pleasure of the House that
permission be granted to Shri M. Kamala-
nathan for remaining absent from all meet-
ings of the House during the 96th Session of
the Rajya Sabha ?

(No hon. Member dissented)

MR. CHAIRMAN: Permission to remain
absent is granted.
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MESSAGE FROM THE LOK SABHA

lie Coal Mines (Nationalisation) Amend-
ment Bill, 1976

SECRETARY-GENERAL: Sii, I have o
report to the House the following mes-iage
received from the Lok Sabha signed ly the
Secretary-General of the Lok Sabha :

"In accordance with the provisions of
Rule 96 of the Rules ol Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Coal
Mines (Nationalisation) Amendment Mill.
1976. as passed by I.ok Sabha at its sitting
held on the 17th May, 1976."

Sir. 1 lay the Bill on the Table.
THE FINANCE BILL, 1976

THE MINISTER OF REVENUE AND
BANKING (SHRI PRANAB MUKHERJEE)
: Sir. [ beg to move :

"That the Bill to give effect to the
financial proposals of the Central Gov-
ernment for the financial year 1976-77, as
passed by the Lok Sabha, be taken into
consideration."

Sir, the Bill has been before the hon'ble
Members for nearly nine weeks. During the
general debate on ihe Budget, hon'ble
Members made valuable suggestions for
improvement of the provisions in the Bill. A
number of useful suggestions were also
received from members of the public, cham-
bers of commerce, etc. Sir, | am grateful to
the hon'ble Members and all others who have
made constructive suggestions for the
improvement of the Bill. Certain modifications
to the proposals contained in the Bill were
formulated in the light of these suggestions
and these have been incoipo-rated in the Bill
as passed by the Lok Sabha. In his speech on
the Finance Bill in the Lok Sabha on May 12,
the Finance Minister had announced certain
new concessions in the sphere of direct taxes.
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These new concessions have also been in-
corporated in the Finance Bill as passed by
the Lok Sabha. I shall confine my
observations to explaining the changes that
have been made in the Bill during its con-
sideration in the Lok Sabha, starting first
with direct taxes.

The main modifications relate to the
scheme of taxation of interest and royalties in
the case of non-residents. One of the
provisions in the Bill specifies the circums-
tances in which interest payable by a non-
resident will be deemed to accrue or arise in
India. Under the provision, is introduced,
interest payable in respect of any debt
incurred or moneys bonowed and used by a
non-resident for the purposes of his business
or profession carded on by him in India or for
the purposes of making or earning any
income from any source in India was deemed
to accrue or arise in India. It was represented
that the proposed provision cast the tax net a
little too wide. For instance, if a foreign com-
pany intending to invest in the shares of an
Indian company borrowed money from a
bank in a foreign country, the foreign bank
would have become liable to Indian income-
tax on interest received from the foreign
company. Similarly, if a consortium of
foreign banks provided funds to a lead bank
for advancing loans to an enterprise in India,
the interest paid by the foreign lead bank to
the consortium of banks would be chargeable
to Indian income-tax. The nexus between the
investment in India and the foreign banks in
such cases is somewhat tenuous. As the
taxation of interest income in such cases
would have also adversely affected foreign
investment in India, the provision has been
modified so as to restrict its scope to cases
where interest is paid by a non-resident in
respect of any debt incurred or moneys
borrowed and used for the purposes of a
business or profession carried on by the non-
resident in India.

Hitherto, lump sum payments of royalties
received by foreign companies outside India
for the delivery of designs and drawings
relating to any patent, invention,' etc. on'-
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side India were not chargeable to tax. Other
royalty payments received by such com-
panies under approved agreements were
chargeable to tax at the rate of 52.5 per cent
on a net basis, that is, after allowing
deduction in respect of expenses. Under the
Bill as introduced, such lump sum payments
or royalties were brought within the ambit of
taxation. It was, however, represented that
foreign suppliers of technical know-how had
entered into agreements or had finalised
proposals for the receipt of such lump sum
royalties with the approval of the Central
Government on the understanding that such
payments would be exempt from tax. In
order to mitigate hardship in such cases, the
relevant provision has been amended to
exempt from income-tax lump sum
payments of this type received under
approved agreements made before Isi April,
1976. Lump sum payments received under
agreements made after 31st March, 1976
would also be exempt from tax in cases
where such agreements have been made in
accordance with proposals approved by the
Central Government before 1st April, 1976.
In the case of foreign companies, this
exemption will be available only if they
exercise an option in this behalf and where
such option is exercised, the remaining
royalty income will be charged to tax as if
the agreement had been made before 1st
April, 1976.

Another important modification made in
the provisions of the Finance Bill relates to
valuation of self-occupied house property for
the purposes of wealth-tax. Under the . Bill,
as introduced, the value of one self-occupied
house property owned by the tax-payer was to
be frozen at the value adopted for the year in
which the property was constructed or
acquired by the taxpayer or the value as
adopted for the assessment year 1971-72,
whichever is later. It was represented that the
market value of urban property may fall in
certain circumstances and, in such cases, it
will not be fair to adopt a value higher than
the current market price of the property. In
order to mitigate hardship in such cases, the
Finance Bill has been amended to provide
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that the special provision for valuation of
self-occupied house property will apply only
at the option of the tax-payer. Hence, if the
market value of the self-occupied house
property goes down, the tax-payer will lave
the option to have the property valued at its
current price, instead of the value as adopted
for the assessment year 1971-72. I shall now
briefly deal with the new tax concessions
announced by the Finance Minister and
incorporated in the Bill as passed by the Lok
Sabha. Hon'ble Members will be happy to
note that the additional facilities allowance
received by them under the Members of
Parliament (Additional Facilities) Rules,
1975 has been made, completely tax free.

Under the existing provisions in the In-
come-tax Act, 50 per cent of the qualifying
amount of donations made by a person to
certain funds and charitable institutions is
deducted in computing The taxable income
of the donor. In order to encourage libera!
donations for purposes of promoting family
planning, the relevant provisions in the
Income-tax Act has been amended to raised
the deduction in respect of donations made
to Government, approved local bodies and
organisations  for  promoting  family
planning.from 50 per cent to 100 pe'r cent,
of the qualifying amount of such donation.

Under a provision made in the Income-
tax Act by the Finance Act, 1975, inter-
corporate dividends derived by domestic
companies from new companies engaged in
the manufacture of fertilisers, pesticides,
cement, and paper, pulp and newsprint were
completely exempted from income-tax. In
ordei to channelise corporate savings into
high priority industries, the area of this
concession has now been enlarged to include
industries engaged in the manufacture of
non-ferrous metals, ferro alloys and special
steels, steel castings and forgings. electric
motors, industrial and agricultural
machinery, earth-moving machinery, ma-
chine tools, commercial vehicles, ships, tyres
and tubes, heavy chemicals and industrial
explosives.
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I shall now deal with the changes that
have been found necessary in the field of
indirect taxes. It has been urged that the
new rates proposed in the budget for super-
fine and fine fabrics produced by power-
looms and processed by independent pro-
cessors have been pitched high and are now
almost equal to the rates levied on similar
fabrics produced in the composite mill sec-
tor. In order to maintain a suitable differ-
ential, so that processed fabrics of the
puwerloom sector are able to compete with
similar fabrics produced by the composite
mill sector, the rates of duty on fine and
superfine fabrics manufactured in powecr-
tooms and processed by independent pro-
cessors with the aid of power have been
reduced from 14 per cent as propose:! in the
budget, to 12 per cent ad volorem.
Corresponding adjustment has also been
made in respect of superfine and fine hand-
loom processed fabrics by reducing the juty
from 12 per cent to 10 per cent ad valorem.
The revenue effect of these proposals
regarding textiles will be a loss of Rs. 1.30
crores in a full year.

Prior to the budget, there was a duty
exemption in respect of hand-printed cotton
fabrics, which during this budget had been
restricted to fabrics which were printed
with not more than three colours, since fab-
rics printed with more than three colours,
were generally costlier. However, a large
number of representations were received
after the budget about the hardship which
the hand-printers, who were generally in the
decentralised sector, had to undergo. Some
hon. Members of this House had also
written to me and to the Finance Minister,
drawing our attention to this position. As
there was some substance in these
complaints, orders have been passed restor-
ing the original position.

It has been urged that since Government
have thought fit to grant excise duty con-
cessions to passenger cars, the duty on
agricultural tractors should be reduced, if
not abolished. The two cases are, however,
not strictly comparable. Whereas the pro-
duction of passenger cars went down
steeply during 1975, that of agricultural
tractors
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has not shown any such downward trend.
However, since a number of hon. Members
expressed concern about the high price of
tractors used for agricultural purposes, ex-
cise duty on tyres, tubes and batteries sup-
plied as original equipment for use in agri-
cultural tractors has been exempted. This
measure will result in a revenue- loss of Rs.
2.60 crores in one full year.

A number of representations have been
received to the effect that the increase ih the
duty on certain varieties )i printing and
writing paper has been very steep. Having
carefully examined these representations,
the duty on certain varieties of creamlaid
and cream-woven paper in common use of
substance not exceeding 65 grams per sq.
metre has been reduced from 25 per cent to
15 per cent ad valorem. This exemption will
result in a revenue loss of Rs. 3.65 crores in
a full year.

Ever since the general 1 per cent duty was
levied in the 1975 budget on residuary
items, a number of representations have
been received from manufacturers of roofing
tiles for exemption from the levy of this
duty. It has been represented that these tiles
are exclusively used in the construction of
houses occupied by families who cannot be
said to be affluent and should, therefore, not
be taxed. Considering all the circumstances,
roofing tiles have been exempted from the 1
per cent duty under item 68 of the Central
Excise tariff. This will result in a loss of
revenue of Rs. 15 lakhs in a full year.

When excise duty on starch, on which 1
per cent duty was levied in the 1975 budget,
was increased to 10 per cent in the present
budget, there were a large number of re-
presentations from manufacturers, espe-
cially of tapioca starch. There are essen-
tially two forms of starch, namely, maize
starch and tapioca starch, the former being
produced mostly in the organised sector and
the latter largely in the small scale sector. It
has been said that tapioca starch is unable to
compete with maize starch, which is
superior. Further, the pro-
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ducers of tapioca starch complained of hard-
ship in complying with excise procedures,
since their activities were on a small scale
and their locations were dispersed. Consi-
dering these factors, it has already been
ordered that small units, whose clearances
during the preceding financial year did not
exceed Rs. 5 lakhs, may be exempted from
duty on the first Rs. 1 lakh value of clea-
rances during a financial year. By way of
administrative simplification, the self-re-
moval procedure system has also been ex-
tended to this commodity, and tariff value
has also been fixed for tapioca starch. The
duty on starch of all kinds has also been
exempted when such starch is used in the
manufacture of glucose or dextrose.

Patent or proprietary medicine was one of
the items on which several hon. Members of
the House had some comments to offer.
During the general discussion of the Budget
it was clarified that the excise duty on
essential drugs of life-saving nature had not
been increased in the budget. Since then
some persons have suggested that there is
perhaps scope for enlarging the list of
essential drugs for which a concessional rate
of duty is charged. I have no objection to
consider such enlargement of the list. Any
specific proposal for inclusion of a drug or
medicine in the list of essential drugs or
medicines should be taken up with the Mini-
stry of Health who, if they are satisfied, will
no doubt recommend the case for favourable
consideration.

In the budget proposals certain adjust-
ments had been made in the customs and
excise duties on copper mainly with a view
to reducing the impact of excise duty on in-
digenously produced copper and to increase
the import duty on imported copper. Inter-
national prices of copper have, however,
meanwhile risen sharply and, as a result, the
landed cost of imported copper is likely to
be higher than that estimated at the time of
the budget. In these circumstances the
import duty on copper has been reduced
from 60 per cent to the pre-budget figure of
45 per cent ad valorem. Corresponding re-
duction has also been made in respect of
certain copper manufactures and copper
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scrap. Since the increase in the price of co-
pper will tend to augment revenues, I do | not
expect that the latest reduction in the rate of
customs duty will result in any net revenue
loss.

Representations have also been received
about the increase in customs duty on alloy
and high carbon steel. The case of cold
rolled grain oriented steel which is required

for manufacture of transformers and of
which there is no  indigenous production
seemed to deserve some  special

consideration specially since the duly
incidence | would largely fall on the public
sector, in- 1 eluding the State Electricity
Boards. The duty on such steel has,
therefore, been reduced from 75 per cent to
40 per cent. ' This proposal will result in
a loss of Rs. 2.20 crores in a full year.

In the budget speech, the Finance Mini-
ster had referred to a new scheme of excise
duty relief to encourage higher production.
He had then indicated that details of the |
scheme were being worked out and that he
expected that it would be introduced for one
year in the first instance. On reconsidera-
tion, it has been found that a period of one
year may be too short for the scheme to
make its full impact and, therefore, the
scheme is proposed to be operated for at |
least three years during which period the,
results achieved will be watched. It is also
proposed to widen the scope of the scheme

to cover new units which will be
|set up during the current and the
next two financial years, as well as
jto units set wup in the recent

past. This will confer considerable benefit to
new capital-intensive units. Further details
of the scheme are being worked out and
notifications to give effect to it will be
issued in the near future.

The modifications referred to above,
which have already been announced by the
Finance Minister in the Lok Sabha on the
12th May 1976, will entail a sacrifice of
revenue of the order of Rs. 9.90 crores in
one full year. All these modifications ex-
cept those relating to higher-production re-
lief have already been given effect to by
issue of suitable modifications.
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Sir, I commend the Bill to the House.
The question was proposed.

SHR1 INDRADEEP SINHA (Bihar):
Sir, 1 stand here to oppose the motion
moved by the honourable Minister. It is not
because I am opposed to the various
concessions announced by the Finance Mini-
ster in the Lok Sabha. Many of the con-
cessions are welcome and many of the
proposals in the Finance Bill are also
welcome, particularly those which relate to
the reliefs to be given to the common
people.

[Mr. Deputy Chairman in the Chair]

But I am opposed to the general scheme
of finance; I am opposed to the basic con-
cept of finance; and I am opposed to the
general trends in the financial policy of the
Government as revealed in the Finance Bill.
Sir, I will explain my position by referring
to the general economic situation.

It was after some stagnation in the eco-
nomy spreading over a number of years that
the recent growth has taken place last year
and the situation has improved. But the
improvement in the situation reveals two
contradictory trends. On the one hand, there
has been an eight per cent increase in
agricultural production and a fifteen per
cent increase in production in the State
sector. On the other hand, in the private
sector, the same old trend of stagnation and
even decline continues. According to the
Economic Survey, the average rate of
growth for the public sector as a whole
excluding the NTC mills was close to 15 per
cent during the period April-December
1975 as compared to the corresponding
period of the previous year. As against this,
if we take the case of the private sector, we
have the following comments :

"If the average performance of the
industrial sector still remains unsatisfactory,
it is largely due to a sharp decline in the
production of cotton textiles and in a
number of other industries such as
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jeeps and motor cars, room air-condi-
tioners, cigarettes, radio receivers, electric
fans, dry cells and plastics. The
production of mill-made cotton cloth and
yarn during the period April—December,
1975 shows a fall of 10.3 per cent and 4.5
per cent respectively as compared to the
period April—December, ' 1974."

So, Sir, we have two contradictory trends in
the economy. On the one hand, agriculture
has shown a better performance by raising
production by eight per cent and the State
sector has put up an admirable performance
by raising production by fifteen per cent and
we must congratulate both the peasants in
the agricultural sector and the workers and
the management in the State sector who have
helped to bring about this increase in
production. But, in the private sector, we
have the picture of stagnation and decline.
Now, if this is the situation of our economy,
the Finance Bill should contain proposals to
reward the peasantry and the working class
and the management of the State sector and
to punish or at least to discipline the captains
of industry in the private sector. Unfortu-
nately, the Finance Bill does just the oppo-
site. In the Finance Bill, as placed before
Parliament, a number of concessions have
been granted to the big monopoly houses of
the private sector. Firstly, in the case of
Income-Tax, the maximum rate has been
slashed down from 77 per cent to 66 per cent
and when we examine the various slabs, we
find the peculiar policy of the Government.
For example, the reduction in tax on incomes
of one lakh is 11 per cent.

But the reduction in tax on incomes
above Rs. 10 lakhs is 19 per cent. So, the
higher the income, the greater the reduction.
I do not know what is the philosophy of the
Finance Minister. He wants to help not only
the rich but the richest amongst the rich.
The richer you are, the greater help you get
from the Finance Minister. Such is the
philosophy of this Finance Bill.
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Secondly, Sir, investment allowance has
been granted. Companies have been ex-
empted from the surcharge on income-tax,
provided they make a certain deposit.

Thirdly, Sir, wealth-tax has been reduced.
And even in the case of wealth-tax,
reduction of tax in the lower slabs is smaller
than reduction in the higher slabs. 1 do not
want to quote figures.

Now, in defence of these steps, the
Finance Minister, while presenting the
Budget, argued that high tax rates led to tax
evasion, smuggling, black money op-
erations, etc. And he said that with reduction
in the rates of tax it is hoped that there
would be better tax compliance. The
Finance Minister cited the example of 1973-
74 when the income-tax rates were reduced
and, he said, it led to better results because
the tax collection improved.

Now, Sir, I want to quote here the study
made by the Political and Economic
Weekly. It shows that this claim made by
the Finance Minister is totally unfounded. I
am quoting the Political and Economic
Weekly of March 13, 1976

"In fact, it is not correct to say that receipts
went up in consequence of the reduction in
personal income-tax rates. Revenue from
personal income-tax was Rs. 747 crores in
1974-75 (RE) as against Rs. 745 crores in
1973-74. Let us see by how much the
national income went up at current prices.
National income, in current prices, is esti-
mated to have gone up from Rs. 49.480
crores in 1973-74 to Rs. 60.475 crores,
implying an increase of 22 per cent. Sn
assuming a unit sensitivity of personal
income-tax revenues to national income at
current prices (theoretically, one should be
assuming a sensitivity ratio of more than
one for a progressive tax), the receipts from
personal income-tax should have gone up
by Rs. 154 crores if the rates had been left
undisturbed. Therefore, the loss on
account of the
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decline in personal income-tax rates was
of the order of at least Rs. 150 crores. In
the circumstances, it cannot be argued that
reduction in personal income-tax rates
raises revenue or even that it causes no
reduction in revenue....".

So, Sir, in 1973-74 we made concessions
which meant a revenue loss of Rs. 150
crores. In other words, ihe Government made
a gift of Rs. 150 crores to the monopoly
houses in the country. This year, again,' the
rates have been slashed down from 77 per
cent to 66 per cent. And according to a
calculation made by the Times of India of
March 27, 1976, this would mean a further
gift of Rs. 120 crores this year. So, Rs. 270
crores have been gifted away to the
monopoly houses in the name of increasing
production. The truth of the matter is that
they are not increasing production. Rather,
they are engaged in restricting production so
as to raise prices.

Similarly, Sir, the amount which has been
gifted away to companies and corporations
which has been estimated by the Statesman
owned by the Tatas will be nearly Rs. 100
crores as a result of this Budget. So. Rs. 270
crores gifted away in personal income-tax
and Rs. 100 crores gifted away in corporation
tax, Rs. 370 crores, have been given precisely
to those people who are responsible for
stagnation and decline in production. Now,
Sir, what is the attitude towards the common
people? Our tax system has become more
and more regressive. As a matter of fact, out
of 7,892 crores of total tax revenue, 4,100
crores are raised from excise duties and 1,509
crores are raised from customs. So, the
customs and excise duties together account
for more than two-thirds of the tax revenue.
The share of income-tax which used to to be
14 per cent previously has now come down
to 12 per cent. We talk of socialism. The Go-
vernment also talks of socialism. I must
thank the Finance Minister that he has not
mentioned the word 'socialism' at all. He

12 RSS/76—5
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does not believe in socialism or rather he
opposed to socialism. He does not talk of
socialism. He talks of concessions to the
monopolists. That is good. At least, he is
straightforward. But the Government talks of
socialism. Our Constitution lays down that
our objective is to build socialism. The Five
Year Plans lay down that our objective is to
reduce disparities in incomes. But the tax
proposals in the Finance Bill do not decrease
the disparities or rather they increase the
disparities. As a matter of fact, when the
income-tax rates were first reduced in 1973-
74, it wiis argued that the wealth-tax rates
were being increased so as to maintain the
parity in incomes and so as not to lead to
greater disparities in incomes. This year, the
Finance Minister has given up even that plea.
He has reduced both the personal income-tax
as well as the wealth-tax. The concessions in
indirect taxes also point in the same
direction. Concessions have been given to
ordinary people on some of the items like
clothing, some of the soaps, some of the
batteries and some cheap cigarettes.
Concessions have now been announced on
tractor tyres and tubes and batteries. These
are all welcome. But the bulk of the
concessions are being given to the affluent
section. For example, concessions are given
on motor cars, refrigerators, raw materials
used in producing plastic goods, nylon and
terelyne commodities, etc. which are
consumed mainly by the affluent sections.
What was the need for these concessions ?
On the one hand, the Government talks of
restricting conspicuous consumption. On the
other hand, it goes on fattening the industries
which cater to the needs of these wealthy sec-
tions of the population. When there is a
crisis, concessions are allowed in taxes so
that prices may come down a little and the
profitability of these industries may increase.
Sir, I would plead that this is a mis-direction
of national resources which are so scarce and
which should have been directed towards
building up of basic industries, agriculture
and essential consumer industries. On the
contrary, these resources are directed towards
building up of industries meant for the
wealthy sections



131  Finance

[Shri Indradeep Sinha]

of the population. So, Sir, the Budget and the
Finance Bill, as they have been presented to
the House, seek to erode the gains made by
emergency. The Governments talks so much
about the gains of emergency and the
discipline that has been infused by the
emergency. But the gains are bound to be
eroded and are being eroded under the
impact of the new Budget and the Finance
Bill. For example, money supply increased
by 1129 crores in 1975-76 as compared to
709 crores in 1974-75.

So, when the Government talks of
discipline and it impounds the salaries and
wages of workers and employees, it does not
think of imposing discipline upon itself, upon
its own spending. And this would have led to
a rise in prices but for certain fortuitous
circumstances like an increase in agricultural
production, an increase in the State sector
production, a rise in tax revenues, and greater
income from foreign debts. But this year, Sir,
the trends are very disturbing. The
Government goes on talking of fall in prices,
but the latest trend is just the opposite. I am
quoting from the Times of India' of May 17,
which says :

"Within five weeks, March 20 to April
24, the official wholesale price index for
all commodities has risen from 282.3 to
290.3, that for food articles from 303.9 to
317, and for industrial raw materials from
240 to 247.5. The rise in the index for
manufactures has been relatively small,
from 253.3 to 255.2. The recent upswing is
about the sharpest since the price index has
started declining from i*s all-time peak of
330.6 touched in September, 1974."

So, such is the result. Prices have again
started rising. Prices have started rising not
on their own but because of certain actions of
the Government. For example according to a
comment in the 'Economic Times' , money
supply has increased by
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anouier Rs. 532 crores in the first two
weeks of April, a further rise of 4.2 per cent,
and the climb presumably continues. So,
money supply is increasing, prices have also
started rising. Big business has been
granted concession in the hope that it will
utilise this concession for greater invest-
ment in industry.  But the result is just the
opposite. There is no greater investment in
industry.  As a matter of fact, big business
is clamouring for more concessions, and
recently, the F1CCI has demanded more.
This is what we told the Government in
the beginning. If you allow concessions
to monopolists, they are bound to
clamour for more. Moreover, it is an
absolutely imprudent policy to reward those
who have obstructed production, who are
responsible for decline or stagnation in
production,  whose  sole policy is to
restrict production in order to increase
prices.  And the moneys that have been
gifted away to them  are being used for
speculation, and as a result of speculation,
prices are again rising. For example, the
rise in prices of cotton and oilseeds is not
due to peasant being paid higher prices.
The peasant was paid low prices. The
peasant sold all his  stocks and the stocks
are in the hands of traders. The
speculators have concerned the market, and
the prices have been increased. So,
Sir, the gains of emergency are being
eroded and the prices are beginning to rise.
Sir, the Budget provides for a deficit
financing of Rs. 320 crores, and Rs. 480
crores are to be withdrawn from the fund
of the compulsory deposits. As a matter of
fact, these Rs. 800 crores represent deficit
financing. So,  with this heavy dose
of deficit financing and heavy expenditure
on the Plan outlay, next year there is likely
to be a greater inflationary pressure. As a
matter of fact, Sir, the Plan outlay goes
generally to the heavy industry sector. The
money that is spent in the heavy industry
sector is not immediately backed by pro-
duction. There is a time lag, there is a
gestation period. Now the purchasing
power which is released by the investment
in heavy industry sector should be backed
by increase in production of consumption
goods. The consumption goods are in the
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hands of private monopoly sector which is
not interested in increasing production.

So, the gap between money supply or
purchasing power in the hands of the people
and consumption goods available in the
market is likely to increase as a result of the
budgetary policies followed by the Go-
vernment and next year we are likely ro
have a reappearance of the inflationary
trend and erosion of financial discipline that
was imposed as a result of measure taken
during the course of last year.

Now, Sir we have to go to the basic cause
of this malady. What is the basic cause of
this malady ? Why is there sickness in
consumer industries ? Why is there
stagnation and decline in consumer indus-
tries ? Why are not the goods being sold? It
is not because everybody in India has
enough cloth or enough oil or enough
consumer goods. Actually many are going
naked but the goods are not being sold and
cloth is not being sold because common
people cannot afford to buy cloth at the
prevailing prices and the textile mill-owners
are refusing to reduce prices because that
will reduce their profits. Sir, I would like to
remind the House of an observation made by
Karl Marx in volume 3 of his Das Kapital
wherein he has said that the last cause of all
real crisis always remains the poverty and
restricted consumption of the masses. So this
poverty and restricted consumption of the
masses is beginning to assert itself and it
causes crisis in consumer industries. I do not
know why the Government does not realise
it. But a spokesman of the capitalist class or
rather of the monopolist class has admitted it
in the recent meeting of the Federation of
Indian Chambers of Commerce and
Industry. One Mr. A. K. Jain stated that he
also wanted to end the wage-freeze as a
means to bring about demand revival. Mr.
A. K. Jain admits that this wage-freeze, this
impounding of D.A. and this denial of bonus
has led to restriction of purchasing power
among the working class. Similarly, fall in
the prices of agricultural commodities has
led to a decline in the purchasing power of
the peasant class. So if the pur-

[19 MAY 1976]

Bill, 1976 134

chasing power of both the worker and the
peasant is reduced then who is going to buy
your textiles ? With the purchasing power
reduced there is a glut in the market, there
is a crisis in the industry and the
observation made by Marx more than about
100 years ago has come true, namely, that
the last cause of all crisis always remains
the poverty and restricted consumption of
the masses and even a representative of big
business, Mr. A. K. Jain, comes out with a
proposal that wage-freeze should be ended.
You must refund the wages that you have
deducted under the impounding scheme.
You must restore the bonus to the working
class. You must ensure fair remunerative
prices to the producers and to the peasants
and, at the same time, you must ensure
reasonable prices for the consumers. You
have to see how both can be done; how re-
munerative prices can be assured to the
producers and how reasonable prices can be
assured to the consumers. That can be done
only by taking over the wholesale trade in
foodgrains. The Government is afraid of
taking over wholesale trade in foodgrains.
Instead of taking over the wholesale trade in
foodgrains and disciplining the food
hoarders, the Government goes on
importing foodgrains. Last year the
Government imported 7.4 million tonnes of
foodgrains from foreign countries. It
imported nearly 5 million tonnes of wheat
at prices going up to over Rs. 1600 per
tonne. Now that is about 50 per cent more
than the procurement prices prevailing in
Tndia. We have spent nearly Rs. 11
hundered crores of precious foreign
exchange on the import of food-grains but
we have not taken over the wholesale trade
in foodgrains. This is the price of a pro-
hoarder policy that the nation has to pay
because of the folly of the Government. So,
Sir, I would suggest that this Finance Bill
be thrown out. The Government should
come forward to withdraw it, it should be
recast and all the concession given to
monopolists should be withdrawn.

Concessions to the  people should be
granted concessions to the common people
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should be granted; foodgrains trade should be
taken over by the Government; the basic and
consumer industries, like textiles, sugar, drugs
and also jute, should be nationalised and taken
over by the Government and a change should
be brought about in the policy so as to
conform to the national ideal of socialism and
reducing disparities in income. Thank you,
Sir.
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MR. DEPUTY CHAIRMAN : Sir, now
with your kind permission, I would like to
read out the English translation of this poem
by my friend Sardar Khushwant Singh,
editor of the Illustrated Weekly of India :

1 pP.M.

The Epoch-making Decade
(1966—76)

It was gherao or bandh—and stoppage of
work,

Creating atmosphere of bloody violence—

Night, black as a serpent coiled to strike

Day, firy as the gleam of the sun on the

executioners scimitar;

Noise of the oppressor's blows and the
cries of the innocent, in the streets,
shaking with fear

The country was on fire.

The funeral pyre of civilization
and good manners was lit.

Grievous blows that our neighbours
aimed at us, did we bear,

But the rich and news-makers looked on
as at a fun fair.

There was one with unbridled faith who
found the way,

The one who knows no fear, no
compromise with might

One who pierced the pitch-dark
night of untruth like a ray

She came like the thunder in the
early hours of the dawn.

Drums of victory sounded,
the age of duty began.

Thus blossomed the flower of peace;
Thus rose the star of wisdom;

Thus a fresh breeze blew
across our garden—

Who says we wiped every tear from every
eye ?

Our motherland has passed through a
terrible period of suffering.

Tears of sorrow still do our eye-lids pain.
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The poor have at least been encouraged
to smile. Words entrenched in the

mute cold
silence of centuries have found speech.

To whose courage do we owe this
vision of heart-warming future ?

Thank you.

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 2 p.M.

The House then adjourned for
lunch at one minute past one of the
clock.

The House reassembled after lunch at
three minutes past two of the clock, Mr.
Deputy Chairman in the the Chair.

THE FINANCE BILL, 1976—contd.

DR. RAMKRIPAL SINHA (Bihar) : Mr.
Deputy Chairman, while speaking on this
Finance Bill, I would like, to draw the
attention of the Government to some prob-
lems. The first problem which strikes me is
that of the time of our financial year. It is
high time that the Government thought
deeply about changing our financial year. The
financial year starts after March; that is, the
year begins in the month of April. And still
we are discussing the Budget, we are still on
this Finance Bill. The work starts in the
month of June. Rains will set in then and
three months will lapse. And if we have to do
any constructive work on roads, bridges,
houses and so on and so forth, the work will
start in right earnest after the rains, in the
manoth of October. Then the financial year
closes in March and they will hardly get four
or five months for work. In the month of
March, most of the offices are engaged in
paper work. Particularly in the States where
there are heavy rains—for instance in the
eastern and southern States—it is very
difficult to finish the work of a particular
financial year within that year. This is my
humble suggestion. The Government should
think very deeply. It is not always good to
stick to old traditions. Sometimes we should
be bold enough,.
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courageous enough to see things in proper
perspective, and if there are valid reasons, a
practical and pragmatic approach should be
taken. So this is my suggestion that the
Government should change the financial
year: the financial year should start after the
rains, say, in October or November. This is
th« first suggestion that I have to make.

The second thing that I would like to say
is, there is talk that the prices have gone
down. The prices of some of the
commodities, of course, have gone down.
Particularly, the prices of agricultural pro-
duce have gone down to an uneconomic
depth, the prices particularly of grains,
wheat, paddy, etc. Now 1 would like to warn
the Government regarding its price policy on
agricultural commodities. Sir, Russia has
been a socialist State for more than 60 years
now. They are going to complete 60 years as
a socialist State, and they are much more
advanced in science and technology. They
have a very small population, hardly one-
third of our population or 40 per cent of our
population. And because of its disincentives
to farm-, ers, what is the condition of Russia
now? I Even in the year 1976. Russia is
purchas-j ing grains from the United States,
froml Canada, from Austraila. So, this is thp,
great warning. After 60 years as a socia-! list
State, with advanced technology and with a
smaller population than ours, they are not in
a position to feed their population with their
own grains. And this is a great, I think, slur
on that State. We should take a lesson out of
that. Ours, of course, is a very big
population. But our farmers are very hardy
and laborious. What they require is a little
encouragement from the Government on the
price front. You are importing grains f.nd
making a buffer stock of imported grains
from the United States. And whatever they
charge from as, either in the shape of
shipping or things like that, the prices are too
much, but on the other band, we do not pay
that much price to the Indian farmers. This is
telling very badly upon our agricultural
health. When the bulk of
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the population in the villages, the agricul-
turists, have more purchasing power, there
will be more demand on industrial goods,
and the recession or glut which we face in
the industrial sector at times will not be
there. Our internal market is so big that
there will be a boost in production provided
the villagers have the purchasing capacity.
So this price policy in the agricultural
sector is playing havoc with farmers. This
must be Dome in mind while formulating
any policy. In this connection, 1 would like
to draw the attention of the Government to
the agricultural income-tax. I know in a
village near my village there are people
who own hardly 10 acres of land or five
acres of land. Their land is damaged by
floods, they are hit by drought; and then
they have a notice from the agricultural
income-tax office and they have to run to
the court. I know that they are not in a
position to pay it because the produce is not
that much. They should not be liable to pay
agricultural income tax. When you want to
levy agricultural income-tax, the officers
will go on giving them notices asking them
to run to their offices. In this way they are
put to great torture. This is highhandedness.
Who are the agriculturists c.pable of paying
this tax? They should be very carefully
screened. In the villages we do not have the
joint family system. It is breaking up. There
is only one agriculturist .

SHRI PRANAB MUKHERIJEE : Ihis
%15 a §tate subject and do you want to bring it
ere?

DR. RAMKRIPAL SINHA : You have
given certain concessions in agricultural
income-tax in this Finance Bill. I am giving
an example. There are so many taxes, duties
and cesses on the farmers, such as land
revenue, enhanced water rates, road cess,
educational cess and health cess. Then the
prices of agricultural inputs are rising. But
the produce which they offer get a very
meagre price. This is crushing the
agricultural economy. And the Government
is helping in crushing
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their economy by making purchases from
foreign countries in the name of buffer
stock. This policy should change.

What about L.I.C.? Shri Pranab Mukherjee
heads that Department. But how does it
work? I think he should apply a little bit more
of his mind and devote some more time to the
functioning of the L.1.C. Formerly the L.I.C.
used to make the policy paid-up after two
years. if the policy-holder was not in a
position to continue his policy. Now, this was
increased to five years. Out of this device the
I..I.C. was able to earn about Rs. 5<W crores
in a single year. This is very hard on the
policy-holders. 1 think the Ministei Should
take this up seriously in the interest of a large
number of policy-holders and see to it that
the old system, under which the period
prescribed was only two years, is restored.
Nowadays it is not very much profitable to
invest in the L.I.C. Now you have other
schemes such as cumulative time deposit and
other savings schemes. Of course, L.I.C.
cover certain risks. But as far as profit or
bonus is concerned, it is just a promise. The
rate of interest charged by them on housing
and other loans taken by persons belonging to
the middle-class category is very high. At
times they charge 12 per cent and I think it is
very high. The L.I.C. should devise some
scheme for advancing loans to the middle-
class and lower middle-Class income group
at cheaper rale, say 6 or 7 per cent. Sir, the
Wealth-tax exemption is only up to one lal.h
of rupees. Now, what is this amount of one
lakh of rupees in these modern times? The
same land in a city or a town, which was
formerly valued at, say, ten thousand rupees,
would be valued now, because of certain
changes in the price structure or because of
change in the mode of valuation of urban
property in that particular are;;, at a higher
rate and, therefore, that parlieular house or
that particular piece of land caii be valued at
more than a lakh of rupees. Now, if you have
been residing in such a house for, say,
fiftten or
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twenty years, the value of that building
would have undergone a change and its
price would have gone up now. Therefore,
I think that the Wealth-tax exemption
should be extended up to at least five lakhs
of rupees. In other words, persons owning
houses which have been assessed at five
lakhs of rupees or below should not be
compelled to pay any Wealth-Tax at all

Then, Sir, a few words regarding the
working of banks: The Government has
declared a moratorium on the realisation of
private loans in the villages. Well, I
welcome this. But, Sir, the Government has
not side by side declared any new
scheme or devised any new plan for pro-
viding alternative sources of loans to the
poor people. Now, this is playing havoc

1 with them. There are. banks located in the
urban areas and these banks are not in a
position to finance the poor people in the
rural areas and they do not have any scheme
for this or for replacing the rural mahajans
and even the branches of the banks which
have been opened at the block level are not
coming forward to grant loans, consumption
loans or housing loans, to these people, that
is, the people who are having less than two
acres of land or one acre of land or the
landless labourers. It is high time that the
Government took a serious note of this and
devised some schemes to ask the banks to
advance such loans to the poor peasants and
others who are now refused such loans by
the private, mahajans.

Sir, in this connection, 1 would also like
to request the Government to look ujto the
working of the banks particularly in relation
to the loans advanced to the farmers. The
loans advanced to the farmers are not in
very large numbers. In this Very House, I
asked for figures relating to the loans
granted to the farmers in my district. In my
old district, there were 4,100 villages and it
is Muzzailarpur. Now. Sir, the district has
been split into three districts, namely,
Sitamarhi, Vaishali and Muzzaffarpur. In
all these three districts
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with 4,100 villages, hardly 1,400 agricul-
turists were advanced loans by the banks, not
even one person from one village! This is the
figure and this was the answer given to me in
this very House. This is the position now.
The banks are very shy of advancing loans lo
the faimers and this information we gather
from many people. Tf we want the banks lo
serve the rural masses, to serve the labourers,
to serve the people engaged in cottage arid
village industries, then it is high time that the
honourable Finance Minister, Shri Pranab
Mukherjee, devoted some of his time to this
particular problem. 1 must congratulate
him—and the whole country congratulates
him—-for the action lie took in December
last for bringing out black money through
raids and through the Voluntary Disclosure
Scheme, etc. It is a very good gesture. Also,
1 think it had some bearing on the price level
as well. But I think he should take more sikh
steps. Again and again. Sir, I have informed
him through you that things were not done in
the same way in which they were done in the
other parts of the country. Rig smugglers,
hoarders, black-marketeers and people
indulging in all sorts of nefarious economic
activities were let loose to indulge in all sorts
of things as if there was no emergency, as if
there was no Prof. Pranab Mukherjee heading
the Ministry and as if that particular area just
like an emergency shadow area, so to say .

SHRI SARDAR AMJAD ALI (West
Bengal) : Is it your area?

DR. RAMKRIPAL SINHA : It is within the
jurisdiction of the Minister. I would
like the Government to come forward with
some drastic measures . (Time bell
rings)

The Government now say that prices are
going down. I would request the Gov-
ernment that the the poor employees' money
which they have mopped up through
Compulsory Deposit Scheme should be
released. It is no use advancing that scheme
in the next year as well
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That should be stopped. Regarding bonus
also, mopped-up by the Government, it
should be released, specially to labourers,
because the purchasing power of the
labourers and employees drawing less than
rupees one. thousand sJiould be increased.
At the same time, the purchasing power
of the farmers and villagers should also
be increased because when the purchasing
power of the bulk of the population in
creases, the glut which we have in the
textile market and the glut which we have
in so many other markets should recede.
And when they have more purchasing
power, there will be more industrial acti
21 2 (Time bell rings).

Only one thing more. Sir. In this House,
Member after Member has reminded the
Government regarding the activities of multi-
national corporations. Ft is high time the
Government took some drastic '.tens
regarding 'Indianisation' of these multi-
national corporations. The Government have
gi\en some concessions to big industrial
houses and corporations, including foreign
firms.

As far as giving concessions for the sake
of making further investments in our
economy is concerned, I accept that; I
welcome that. But the taking away from this
country of large amounts of money in the
shape of so many other things should be
restricted. So, .

MR. DEPUTY CHAIRMAN
wind up.

DR. RAMKRIPAL SINHA : So, Sir. with
thesse words, I would again request the
Government to think a bit deeply regarding
advancing loans to farmers and also revising
the LIC lates particularly in the interest of
policy-holders when the life expectancy in
this country has increased because of health
measures and so many other things.
Therefore, the rates of LIC should also be
reduced.

Please

1 think the Government will take a seri-
ous note of these things.

Thank you.
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SHRI S. RANGANATHAN (Tamil Nadu) :
Mr. Deputy Chairman, Sir, at the outset may I
congratulate Shri C. Subra-maniam and his
colleagues in the Ministry and the
Government 1'or the Budget that they have
introduced this year? It is all the more
praiseworthy as Shri Subra-maniam had to
work on the Budget when Ills health was not
particularly good. May he have many years of
good health to serve the country. The day after
the presentation of the Budget a leading news-
paper published in Madras noted for the
sobriety of its expression observed editorially
and I quote : "For the first time in years those
who cams to scoff and to grouse may remain
to welcome and even to laud the annual
Budget presented by the Union Finance
Minister"'. Many will endorse this sentiment.
Apart from the merits of the various proposals
in the Budget what one is struck by is the very
definite change in the trend of policy. It is
easy to get kudos from a highly vocal, but a
small section of the public by presenting a
'soak the rich' budget. Mature consideration
will, however, make enc realise that this is no
sound policy, and it would not in the least go
to help the poor and the weaker sections of the
population. \ judicious milking of the so-called
rich thereby augmenting the resources
available to Government both directly and
indirectly tor investment in the private sector,
to be used for securing social benefits 'is what
should be aimed at. My submission is that this
Budget is an attempt towards such an end.

There will of course be many who will,
while appreciating the concessions made in
taxation, ask for more. Oliver Twists will
never cease to exist.
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1 specially welcome the announcement
that has been made that a committee is
proposed to be set up with a view to gu into
the existing structure of the indirect tax
system and advise Government on tne steps
to be taken. I hope the terms of reference of
this committee will be siiifi-ciently wide for
it to consider the multiplicity of the stages
at which indirect taxes are levied on
eomponen's and raw materials which go
into the final product and heavy excise duty
is also levied on the final finished product
offered for sale. Following this trend of
thought, 1 wonder if it will be too much to
suggest, whether this committee confined,
as 1 believe the intention is, to central
excise only, should not be supplemented by
a commission with a much wider terms of
reference to examine the incidence and
impact of indirect taxation measures
whether by the Centre, the States or local
bodies. I have in mind something on the
lines of the enquiry conducted by the
Taxation Enquiry Commission presided
over by Dr. John Mathai in the year 1953.
Such an enquiry will help in attempting to
secure uniformity in the incidence in
different States on similai commodities and
also for pressing on the States to raise their
legitimate quantum ot resources.

In a budget of this magnitude, an odd
item or two may have slipped in, resulting
in the imposition of higher duties, without
possibly the intention to do so. Someone
brought to my notice some kind of a special
steel which is not manufactured in this
country at all, but on which the import duty
has been enhanced, not covered by the latest
concessions. Such mattets could, however,
be examined and easily remedied on
representations from the persons affected by
the issue of the necessary notifications and
no legislative effort would be required. I
hope the Board of Customs and Excise will
pay quick attention to such representations,
when received. I may here straightway say
how warmly the public welcome the further
concessions announced by the Finance
Minister in his speech in the Lok Sabha on
the 12th in-

[19 MAY 1976]

Bill, 1976 154

stant, an example of healthy responsive-
ness to changing circumstances and un-
biased consideration of representations re-
ceived from interests adversely affected.

Unless 1 have read my papers wrongly, I
think the customs duty has been reduced
to 40 per cent from 60 per cent on computers
anil the auxiliary and countervailing
diilies have also been withdrawn. I think
we have enough capacity in the country to
manufacture computers, computer sub-
systems and components, If for some time
some imports may be necessary of
components or sub-systems, wy concession
given should more appropriately be limited
only to those and not to computers
generally. I would request that this may be
examined further.

1 also welcome the courage underlying
the departure from long-existing practice
involved in the change that has been made
in the method of taxation of the Life In-
surance Corporation. The new proposal is at
once more rational and equitable,
particularly as there is now only one life
insurer in the whole of the country.

I may, perhaps, permit myself one com-
ment without detracting from the general
acceptability of the budget as a whole, and
that relates to the investment allowance. I
doubt whether this would be adequate,
having regard to the high and mounting
costs of replacements of machinery items.
This would merit further consideration as it
is subject to practically all the conditions
imposed on development rebate.

I now propose to venture on a somewhat
controversial field at the risk of being
accused of rushing in where angles fear to
tread. I would suggest for the consideration
of the Finance Minister a reconsideration of
the policy regarding the interest rates. I do
not propose to be dogmatic about whether
there are recessionary forces already at
work or not; but it is fairly obvious that
over a wide field demand has not picked up,
and I venture to submit that a lowering of
the interest
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rates might induce a greater consumer de-
mand. [ am at one with the large volume of
praise and due appreciation that  has been
pouring in on the successful efforts of
Government in having grasped the nettle of
inflation; but everyone would agree that in
this attempt, forces in the opposite
direction should not be set up. = Now that
inflation appear to  be effectively under
control, is there need for both a quantitative
restriction in money supply and also a very
high rate of inteiest to depress the demand for
such money?  This is a question, I would
earnestly request the Finance Minister to
consider in consultation with his experts. |
frankly admit that I am not an expert.
Further to argue that a high interest rate is
necessary for banks to augment their
resources by attracting deposits and that,
therefore, the lending rates cannot be
lowered, does not appeal to me. To compete
with banks, the private sector non-banking
institutions  push up their return on deposits
also and thus there is a race for  pushing
up rates of interest. It may not be easy to
operatel a differential  interest rate system
on an! extensive scale and that is why I
suggest a closer study of the problem as a
whole.

Before concluding I would like to refer to
a piece of legislation, which has, I am
afraid, been rushed through no doubt for
understandable reasons.

I am not suggesting that the policy
underlying this legislation is not sound. I,!
refer to the Urban Land Ceiling Act. This is
full of ambiguities in th& sense that there
could be diverse interpretations of many of
the material sections. For example, I would
like to refer to section 2(q)(i) and (ii). This
affects especially those existing residential
plots on which houses have been standing
for many years. Some of these large areas
pertaining to individual houses have been
utilised in a manner to accord with the then
existing bye-laws when the houses were
constructed. Roads, electrical cables, sewage
and water supply pipes have been laid and
any attempt to
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hive off what may now be called surplus areas in
such compounds by a rule of thumb would result
in material hardship. I hope in the administration
of the Act, enough discretion would be given to
some sufficiently high-powered and impartial
persons to decide the issues having regard to
equitable considerations. I know this does not fall
directly within the purview of the Finance Bill or
the Finance Ministry, but as it is one of the items
embraced by the overall economic policy of the
Government, I thought I would take this
opportunity to mention this here.

I should also mention that there is a large
volume of public enquiry as to what the
Government propose to do with the large
compounds attached to many of the Government
bungalows in New Delhi. I am aware that
Government are alive to the practical
complexities involved in administering this
measure. [ would like to suggest that it would be
of great help to the public if a large number of
copies of the Act, the rules made thereunder and
the guidelines are made available to the public at
reasonable prices.

In conclusion, I would like to again pay a
tribute to the Finance Minister for the manner in
which he permitted almost a public debate,
without of course giving up the needs of secrecy,
on the Budget proposals as they were being
formulated. I quote what a distinguished former
Finance Secretary wrote in an article in a news-
paper of Delhi on the 28th February. He said :

"Reading the newspapers, one gets the feeling
that the Budget of 1976 is coming into shape under
the public eye. Practically gone is the traditional
atmosphere of mystery and impending doom
which used to characterise the pre-Budget
months."

I can fully vouch for this both as one who had
worked in the Finance and other Ministries of the
Government of India for many years and also as
one who has



157 Finance [19 MAY 1976] Bill, 1976 158

had the privilege of having been called in for
consultations along with others prior to the
finalisation of the Budget proposals. This
readiness on the part of the Finance Minister
to listen to suggestions and proposals from
persons who are likely to be affected is a
welcome departure from the earlier tradition
and 1 hope this would be followed in the years
to come. I once again congratulate the Finance
Minister for the Budget that he has presented
and support the Finance Bill.

oY wewry T@ (IEE AIW)  WrEiT
Framafa wEE, § faor faggs w1 awdw
w0 & o omwogwm 7w 20T
TR AT ae AW ¥ e g & g
ZH WEATAT W rAvTEAT €, T WTAEA
g1 & T qfw ¥ s @ fead W g
B e ¥ F afew g watga ger
& gt adl & WA W ogEw & fed,
AT J|E o1 ferr ® fEa ) gwr
TAAH qTT TIET zEE 7 fam W Oomw
qEE FEw 2 oar w20 ¢ feww & faend
foom ¥ oF wgr waw IR AAr ¥ qAT-
THIfT AT TR AT F EOG B AAET
AT F WA AFIL FAT A6 AT WY
AT T AFEAT FO AAT AL F
vt wifaw feafa a1 437 G 20 &d-
wiaw & & I & 15 sfwm @ afg
g5 & udm am & fawmw a1 a3 A
qiw wfaws g1 o 2 Wit Semew w7
famre 7T @1 Ww Afawmad @g TE F

T werifaw wfae w1 FEw w dra-gEr
FIAFHT BT ATE WAw AR A
T WAEl ALerme T, wfwesi, Wiz
arfaat, efomi & faai ¥ s &1 o
s g AR F faei ¥ faw § w6y
segfea gui 30 9w aw qfdmi & qfa

¥ dzare w1 W U4 AUQAG TR
AT HT SATHEAT § awrearr o fear §
uF wEW ¥aw e § ) wiel & wwiew
fam &7 wesifa woar &< faw owEr F
g wE fer &) dfew 3vEwmtE
wEra, faawdr o T woy awe § WM E
froe wamel ¥ wafer mabir oF At
fawm & fad w16 2 nd wwmAE wEET
T afew frmr Z 0 0% ATE YW@ 0
gfamm & wv-av § forefr agard s <
# @t g aon fage nd g 93w fred-
T o MET wawTe # 7% gw § o fowd
gt & fad AW H sEedqr 9@ % wr
1

T waw wErsr ¥ fagre ¥ owEd oa@Em
ey g igad 55 fa Foown ¥oo fadr
wifew gfer & wenfaw fe? gu & waig
sifaw fawme & @ad freslt @@ ox £
28 faeli & & 8 wrdr 9 §, 5 a=wew
¥ oue 15 @t faw & ? wew & duedin
qraamei 0 IA% q2W % fawem w5 swar
gf1 1951 H AT UE S W owgy
gav waw # uft =mfew afaw o
259, 52 w90 4% wAf® T AET 247, 50
T AT | AfEE, 1971 F W WL qeadin
qeAm & ET gE 9 o6 dw afew
FrEeTy Ar AT g1 IR 4 AW I ;W
# wir =fw womEAr 276,05 w4
T fF iy w@T 9T Ag wwmEr u9fw
wfem 247 TG &1 | TERT TIO0 4T, I
W3IW &7 AT | ¥ wgmewn wr afir
afy =af@m @ ¥ §—3IT =W, 106
safe gt wafd § wa Tl wr—E
343,00, SEAT 203, 00, THEATT 190, 00
HEq ¥EAW 155.00, FIWIT 405, 00, HATH
189.00 #T wraea fear @ oA
orad WY 9T 9AW WArT 141 59F W
aC §1ET Aiwst ¥ owew g 2 R
g qeE| & A vE fFar T f W)



159 Finance

[4r woware @)
faw? Twqi W ST AT KT WG| € FIT
AT & wror FEe gaw ow fmEr e
TFAT TT F oW FW oA FTW A a9
T AT 9% 9 T £ W A &

[RAJYA SABHA]

|

F

gfiz Far degw mA #1 T AW F oA
| wEm &t Fw v vd g fawwm %

Z1 9t g fawdt wr omar ® fe owET oaAw
# 60 gfawa wardr S gfr sfE A
FT WA 1970-71 1 FWAT & AETE 9C
37 BT O® oW 2 wer f1OwEAT 9T
WIATET & ra wsd g Fwr fEEdr gueia
g1

1958 & syramfor wfew wasar €
weEty qfrg F sa soo FE1 w1 SdsEw
fFar a1 g7 g7 & ss fag wfew #=v &
wad afuw fred gooord 1 | onE e ¥ oA
fadi & fggm & fao s am T
agr fewr w209 ss fr o i
% ¢ iy gaw & man wies I 93w,
waty, 23 foxr §1 99T W@W F 4 q@rdy
e, 4 geme & w7 s gt fow 2
4 et o wa s faf aq W Foum
qRqaz & 4 faax s faa1 & ofafm &
T E T T wEw F 15 Pl a7 e
AT 2 fmar ward A 4 wee g
7 gt frr gw gw E-- e, i,
ATV, AL, WA, qfAan, WA,
zafear, wrerye,  Fer, agaww,  wEn,
AT, FTNALT HT FACE |

1 fawil & frawt smmdr & awg #
ari 71 @ qggT famdr @ #1857
¥ 1942 aw mndiwar & @t § gl
# T AvEAT 7F e ¥ WA wgrfaat
T ar foerlt & @@ s ar frowde
WEAGT A g S W g9 FeAT &r, atEe
wrodt fama & amg it g da ar sasm
e S ¥ groqr wiaw wafr S
wWT e e 9T agw owr g

Bill, 1976 160

¥ QAT wrwEAT (46 wq #0073
AW AT w1 AEN % gAAT 20 A
1964 F ® aar 7 qEl IEe 9@ 6

LT wr owrw femw ot fasrma e

wwd A fEaride WEE F %A, 1962 H
drAr gt w1 Aane fon fw o IET

qftorwren g WA 0F 39T NEA
qOETT F UMW W OEW WAnT aAn | §H
o § & gt ey g & wiasr,

- smgrteE wfaw weHEaE AT asE gt

g1 vw gfafafe ofes g7 qff s\ 93w
F 15 et @ 7 4 faa sfAqe, WETIE,
ATANE W ZAfar 79 am faawr wifaw
frafa @1 =irears weamw faw war 0 wRA
g 3 &1 fear W saw fawrfar
FATT 1964 H ACEIT & qUT W wL Al
wf | fawfeot ov §w grefaw w0 fEr
T Al g owWq oaE eEod e far
TIT | RAE AR ANY ART 97 §HE & aMl
Al ¥ e owEgAT & oW Te -
faama g7 2T ) THR 9N dqTomie ATEATGT
afufr 5 fowdwr w7 sEET F oada F
g 97 fawe fEr oagraowhfa § o9
fagrfcar &1 41 f& =wEArd w1 39 oww
T dRwEE A oFar fear oo gEe
HATA A §F WAATT T e w7 sErar
F g w1 AT 27 39 d@ F feam
#1094 # o3 fr 7o wor fowi &0 s
F1 97d gAA AT wiEw 2 ga fwgw &
foegan a7 wq@ gaw wr6r agd anandt & o
7. 4 afag § safs g a2y 3 ggd v
12, o 9f79m@ & | &9% waray &7 5961 % 1970
& W O 9 aF a1 W 1o gu o awier
froemm @ 01 & faw ow sfrare sfqar
ST AT o e A A F wfaw
4 fraga &7 sl i afoamm dw 371 sw=ia
uF A4 weT w1 sfAewre fear & fR owifaw
frozm g ) 2 afew siifre 3 &



161 Finance
it fawer § 1 g afowmar & s fagre g
frerer st 8t &, wiife agi 3ar 47 § | qef
TR qeRIr Ty & A A s
a7 i afearr frarefr 21 odT Aamar oo
ot & 9t wraw zfiz & s & &fer 378
arfan fema & fa Ao g 920 AT £1
fz wwtfirs gfix & [GoF e o o g dr
T #RAT 225 FRMT e fa aree Az
gear? & fam wfew 2 1 ofz fiy B & o
Fam 2, Afew a7 wifaw afe 7 from @
# a1 wfawrdr 9% fawer samwr wwT 51§07
Tl fagre wsa § aga @ wuw § gt ag
firmer gar adt & 1 waft a7z gt forel F Arewg
W ety & oF qw a0 §, @i & freg
20 AE §1 wf sufer s worer o s afe
q w0 39% g & fegdor & gew T 2

@i g & wfes frsers qamd a1
weq widifew w2 w7 wTor gyAr & 0 vefAw
3 77 g7 eq faar e wnfEe | a7 a §
Tar wmar fa afa e fresem & A 99
1 27 far stromT | gEE # faEETE ar
famarg 374t eqwt 9% #a7 & wat frwry &
dvATE g9 €1 1 g A5t F W gww
T T WA A A9 @t ar g
afen B2 Wi W@ e & g s
TR FEE #T fawfra g oaare
imr fem owr wwaT § w3 aie
WL WAZATEAT T A9 F0 @ faw awfeaa
FoFTa FUTET FTTET o 6T $HIET ¥ 39 0
e frar s 1 afz o ST # wa i I
T AT AT gar qE wfae & owt F war
2 AT WATE] F WA AT A AT WAL 100 FA

TR TEH AW e feafr 97 v o s
Al A g

aAAl faer /6y Ay, A gdqy it §
AT WA FF A bt 0 w% A qhw frak
wE a7 T GAR] F1 Awd £ o 7

w9 & & P owE S s wf foa
12 RS8/75-6

[19 MAY 1976]

Bill, 1976 162

AT W@ AET F TR FUAT AT 4T w9 &1
TAEAT W ZT T & fAw GHT A 0T 0w
FATT GIAIT &% WHT A A0

ol 3 93w & sakfr agiEw
% fam agsfr wd 2 fr e o) ot ng g
TGN qaiFer #7971 S X AT A7 A
¥R AGAT § g % {A0 g9z W sgaear a1
Flt qreaz w7 a1 afErs @ § s
T ATA & | BIET T ATEAT 41 A9 W@
AIEH1 H A7 F1 AR TEF @ A 9
g7 | 99 7% BIET ATEAT &1 FE) ATEAL § q7a1
AL SUAT AT A% QAT IAC TEW KT yiiaw
feafg &iF a8t & awdi 31"

fasy weit o & Ao W g fawio & fam
TIE W94 AT TGE 0 TG AT & 1 WA dife
% wrow 2 § 7 Frator w1 wow gy w8
g frwior & %7197 /0T &1 W faean ar oF
HFET FEW G 9 | "I JEHIT W OFAATT
it & e Ay ger g af g e |
i ad g1 gar s fawior 9 aran @ =i
uf & e g wwT frod w1 7 § 0F wwi
1 @1 H FOTE] T AW T E | AT AT
T F9% § grafwear 4T wifgT ud 4w w0
#1777 21 AT F0¢ A SALAT FAT ATAT A
70 aarwaArar aurs F frwi & A ¥ Ao
L TR |

TR FTRATIS WEET, e § 9§ T
%1 wfv #ify v 7w #ifa & s79 F §w @O
w1zAr ¢ | frami & grar d=n € af 9w
@ u faw o 7 | fdfaar s a
3 W & Ay e fam oY § ) et &
FreaTl & wfewT & Spr a7 g $3w f
Ty FAE A1 I e oA AT i, 2
faa THWET F1 T TZAT I 9 e
T, TOETRI W A0 g9T 7 o § A wdA
faast o1 =W £ q09 (FAA A1 ATEL
wért fart w1 far 44 4% 97 gfqz & G

| W OEAT gEET 20



163 Finance

[*fr semAra 1)

[RAJYA SABHA]

Bill, 1976 164

WHITET § OF FATT T 790 &7 HAO0T @iEn

24 FF fAWAt 1 TEWE & A qd- | TeAr 2 femgem ¥ fewrl & oAl et
ot w1 o6 A% aftr & A FEOAEA | 105 evd e & e & e adh W

& FA[ BE ATCAAA GIA, EAT GAT, I8
UFRE AT GIAT 60 ZAIT A, 65 FAT FT EFET
FATAFATE ! FOORTE | 44707 FTIE AT
Al & 7 A1 W v gz geda
w7 g% § 1 gewamft wEr, fowa d
1At § faT a7 JTg T A FIE T AT
war 2 ) freeam § AW W 63 T AT W
il FT AT WY =AW wwd w1 qamfAar
Fi1 gwedt adl 7 & frd e s &0 ow A
qarefaat 1 st faar AT 2, 3H ATE
i AT ¥ T A1 qofvafaat w1 g faeea
w1 & fapr fomr s 2 Y Ay avws et
& &A1 H Gay F1 ATl AT K1 AEA AW G JAT
& fot w71 A & g T 1 oag ArfA
& qaamfs w@mn, &4 § §499 0 97 a4
H Gt g At {191 F wad § g a wré Arfa
faaifor & v 2

i afz gw deEy afiAr =g = aefe
aArgH IR A 12 @gwT A |4 g & fae Awar
&1 afz wrf gufre § o = & fa w1 fomae
AT AT AT 8§ dwE AT A 2 A1 I
97 T ACETT F T vRATeS 2qE qw A §
f& agr 9% @2 co0-65 gATT W qEAr 2 )

T QA 39T w0 E i A A

qdi I w7 F 90 Tede femm o E faew
TP AT OFE, TF 0%, 47 ¥F 06T g1 o )

i quar s § fo fow 3fram &, fem aom T v s sofvafiet o v el e T

T A 90 A feam T w1 T a7
e 0 R for A 44 w9l A7 2w &7 e
HTH T 0FA £ | A =TT N 1T AL AT AT
50 870 7 THI |05 E7d a3t fr e @ e
T AATTE T AN T AT AT ATAA LA T
Ert & A ZRTE At Ay Ky AL A A 2
gz ¥ garf sere A7 A

"ol wawela wErEm, e § w9
TAAN TALEA At I EAT 3 A AT AT H ]

FAT i1E W AATCAT A 156 wra fqaea & fma

| W afEi ) a9z & g @ dafa o & aoere

#1 qarn e § fw afz fegram & feami
F1AT 156 &9 fpdeA & feaa i 2w fad wma
a1 Faaar s gw wafoer & adma § 30
£ WATH ZA0L AW & RATT W aei o gEr a7
|

o uw gara ag i ¢ fw fgmgeam ® A
FT A% A 63 97 TG AT § | T AT AT
wrm sfaw fawm & fag & fear @ma
wii % fawre a7 fawy we wErm, w0 S
wyars v At fergeam & A A aiat
& fawray 21 AT | WIS AT FAE TE A A
a1 2o amA g wE o fggem @ oA
9 g & s A A fr 2
#1 Avw fawim sary foay wvd | dw ® T A
frafa st anfed | v femr @i wwe 22
T & | AT T AW H e g, wew g
AT T AW H AT wAT 2 ) v faze fae |
o fFa & 81 T AW sy e Ga T
T I A AT qed AW A fFEOT 1 IH aw
aaq g (e & A o W S e -
WA FEAT § TAG T IO AFT AH £ OWIT AN
it qafrafar ar a-aE s e 7 3 A
qig gz faq @mt # omA gred fAmT &
am wx fag & 1 v e 2 o s § oA
a1 W@ wzma s fa free sEma v 8

2 7 o1 g sdweE A AT | SR uTA
FrravAl W A9 avet ol & avw Ad g2

AT ® WOETT A1 AV § ¥5 % any awmy an

g fw ffam & 9v 0 =€ aet g6 2 v
F A W 2 A e § e d aer am
a7 HT FAAET F 1 AW S fema & gy |/ dan
Bl a7 ATATC | A T 7w 9 faied A
HYFTT TN W AT 07 @A 0 feam q)
g GEr A F I HITEIT 05 a7 (e



165 Finance [19 MAY 1976] Bill, 1976 166

afyzdr @ fT 200 w9R feaza arare § a9
&1 gt 7w 7 Eifrae a7 v far 2,
FAfaET 9r A 3o 2, wedwEr A
forerain ag-a% A00 EAATA 79 § wwwa faa
2 afer Pt & &&7 7 Ga7 #19 3 191 §
ary AT ard £ | faaa i s 1A g,
faraTar w121 921 TR o g, faam drardy
T ATT TEARTA §AT 2 IAE 10 AR [y
# | ey 91 A e W FEAT 3 39 99
% amw agr @ wa & 1 st e e dar e
& W17 47 WI9 &1, WIE 7 AT &, Wrg W@ T
ag7 TT ATZ AE FAW G737 w2 41 £ q77 w1, A
F amw wore gran faatf 48 & 1 ofae &
WEATTE AIHT T ATH J0AC AT | HIHTE HT
Z0 ATl AT 7 FFT awal 77 ararf a9
ST F7 AT oA arfgh ar @ @ A,
ar 9 A% T IO WG ATAT F AW A
& 14 & W17 7 fazdy & arg 97 arare i fawa
# 1 ol %1 G 7 9y Sz aaaeee w47
N MEe Tle WEe FJys, aeaTe A fomr &
STH] &1 AT T Hq4u ° &1 517 Aif7 791 a9
¢ wfwn wmefra gvsamfs wgey, #
fawy Wt wATEa, | ag qrde we {7 fergeam
% frew garal av, fame s fg=h qror-and
gl o7 FHad gwe gaw, wer g7, faare st
FaT gEw &1 Q4 da wvr g, 3 fag awe &
faar =9 § grA9W F¢ A< fTAmi A4 Al
¥ amgfaw fawm & fa ow 2 Aifa fauifa
FT | T WET & AT # qUOR SRIAE A

SHRI HAMID ALI SCHAMNAD (Ke-
rala) : Mr. Deputy Chairman, Sir, this year's
Budget has been applauded and hailed by
the rich people as well as the poor people,
thinking that it is their Budget. And you
will see that the rich people are really glad
and happy that their financial burden has
been relieved. Many incentives have been
given to the industrialists to boost their
production. Concessions have been given to
the rich man to relieve him from his wealth-
tax as well as income-tax  burden. The
reduction in

wealth-tax is so high. So we can say that this
is more a rich man's Budget than a poor man's
Budget. Sir, in regard to income-tax, the
exemption limit for the lower income group
should be raised from Rs. 8,000 to Rs. 10,000.
I suggest to the hon. Finance Minister to
consider raising the exemption limit from Rs.
8,000 to Rs. 10,000 so that only people above
Rs. 10,000 need pay income-tax. As far as
wealth-tax is concerned, the first one lakh of
rupees is exempted from wealth-tax. My
friend from this side has said that the wealth-
tax exemption should be raised to Rs. 5 lakhs.
I do not agree with that proposal. But at the
same time, what [ would like to say is, though
the first one lakh of rupees is exempted from
wealth-tax, if a man has a wealth of Rs. 2
lakhs or Rs. 3 lakhs, he has to pay wealth-tax
on the entire wealth. 1 think if the exemption
limit is Rs. 1 lakh, that Rs. 1 lakh should be
exempted completely; that is, if a person's
wealth is Rs. 5 lakhs, he should be asked to
pay wealth-tax only on Rs. 4 lakhs. That
exemption should be given completely as it is
done in the case of income-tax. That procedure
should be followed in the case of wealth-tax
also. That is my first submission.

Now, more powers have been given to the
income-tax officers with regard to searching
of the houses, with regard to vigilance and so
on. More powers are being given to the
income-tax  officers for the effective
implementation of the tax laws. Power
corrupts a man. It is a well-known theory that
power corrupts a person and more power
corrupts a person more. In order that this
power may not be misused by these officers
against persons whom they dislike or against
whom they have a prejudice, I submit that
there should be a check on the officers. This
should be done to see that the extra powers
that you have given to them may not be
misused to harass people, especially the lower
income people because we know the officers
may not harass the higher income people as
they are above harassment. My suggestion is
for ensuring that especially the people who
pay lower income-tax like
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Rs. 1,000 or Rs. 2,000 may not be harassed
by the extra powers that have been given to
the income-tax officers to implement the
income-tax laws effectively The best of
judgment is given to them. That best of
judgment in each case should be in the best
interests of taxation. The powers you have
given to them should not be used to harass
the assessees.

The income-tax laws are becoming more
and more complicated. Those with marginal
incomes are not in a position to consult
auditors and get their advice. For that 1
suggest that free technical advice should be
given to them on the procedures to be
followed for filing their returns. 1 would also
suggest that when a return is filed, that return
should hold good for three years. This
should be particularly so in the case of those
assessees who pay only marginal tax, say,
Rs. 1,000/- or so. Such assessees should not
be asked to file returns every year unless
their income changes every year. If the
income-tax authorities feel that a particular
return thus filed does not represent the
correct income of the assessee, then such an
assessee can be asked to file a fresh return.
Otherwise, normally, one return filed should
hold good for three years. This should be
adopted particularly in the case of lower
income group persons. This would save lot
of administrative work also.

Much has been said about agricultural in-
come-tax. I know it is a State subject. Yet,
one thing I would like to submit for the
consideration of the Finance Minister. There
is no uniform policy in the case of
agricultural income-tax. Kerala collects this
tax at a very high rate from the farmers
whereas in Punjab and olher Northern States
this source is not tapped at all. I would
request the hon. Minister of Finannce to
conduct a survey and find out how the rate
of this tax varies from State to State.

[RAJYA SABHA] Bill,

1976 168

He should see to it that agriculural income-
tax is levied on a uniform rate.

With regard to L.1.C. my suggestion is
this. As it is, before a policy matures, the
policy-holder cannot draw the amoun*. If he
draws it, then he has to forego :mc-fourth of
the amount that he has already paid. After
five years or so, if he makes his policy paid-
up, then he should be able to draw the
amount whenever he requires, provided he
has paid his premium. This suggestion may
be considered. This would encourage people
to come forward and insure themselves.

With regard to banking, we have already
passed a law in this House for constitution of
a Public Service Commission to recruit
officers for the nationalised banks. What has
happened to it? The Public Service
Commission has not been appointed so far.
Recruitment of officers is being made to
Canara Bank, Syndicate Bank and other
nationalised banks month after month, wit h
no consideration shown to merit. People are
appointed according to the whims and
fancies of th? Directors. I would like to
submit to the Finance Ministry to see that the
Service Commission is appointed and only
through that Commission the officials of the
banks are recruited. I would even say that
corruption prevails amongst many bank
directors particularly when recruitment is
made. Therefore, it is absolutely necessary
that, in the interest of the smooth working ol
the banks, the Service Commission for the
banks should be set up immediately and
before the Commission comes into being, the
Finance Ministry should ask the directors of
the banks not to make any recruitment at all
and, if at all any recruitment is made, it
should be subject to the approval of this
Commission. Sir, we have already enacted
some law in this connect tion in this House.
Even that enactment is nut applicable in the
case of the lower-grade officers like the junior
officers and the clerks and so on. I would
like to submit that every employee of the
banks should be appointed only  through
the Service



169  Finance

Commission and this arrangement would
infuse confidence among the people. In
many States like Kerala, Sir, even a peon is
appointed through the Public Service
Commission and even a Collector has no
power to appoint his own peon in the State of
Kerala. Only the State Public Service
Commission can appoint the peons oi even
the top officers. So, the same thing should
prevail in banks also. I would like to say that
the officials and the entire administrative
staff of the banks should be appointed only
through the Service Commission. Then, Sir,
coming to the question of giving clue
representation to the various sections of the
people, I would like to state that some people
have a monopoly so far as jobs are concerned
in the banking system of the country today.
These jobs should be distributed amongst the
various sections of the country, various
communities of our country. I would like to
say specifically that the Scheduled Caste and
the Scheduled Tribe people do not find a
place in the banking administration and so is
the case with the Muslim minorities who are
very backward educationally, economically
and socially. They should also be given a
proper place in the banking administration
and they should also be recruitted for
appointment in the bank?. So, Sir these are
my submissions so far as recruitment to the
posts in the banks is concerned.

Then, coming to (he question of land re-
forms, I would like to say that even though
these reforms are being brought about by the
various States one after the other, there are
some loopholes in the laws especially with
regard to the definition of the term "family".
A husband, his wife and his unmarried
children would constitute a family. So, once
the ceiling is fixed, no person can transfer his
property. But, as far as the Hindu Undivided
Family is concerned, they can partition their
property and even the child in the womb gets
the right over the family property. On the
other hand, people who follow other Per-
sonal Laws like the Christians or the
Muslims, do not have this kind of thing and a
major boy does not get the property
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of his father unless the latter dies and, also,
Sir, the major boy, if he is married, is not
entitled to get the property. What happens in
such cases is that the father is asked to
surrender the excess land tha! he has. If he
has excess land of about twelve or fifteen
acres, he is asked to surrender that land to
the land pool. The major children and the
married children are not entitled to get the
property of their parents. On the other hand,
in the case of the Hindu Undivided Family,
the family can partition its properly even
when the parents are not dead because every
son has got a right over the property of his
father. So, this difficulty is there. Even in
Kerala, after 1970, many parents had given
their property to their major children
thinking that their property would go to
them because their major children were
entitled to get their property. So, they gave
their property as gift, not to avoid the land
reform measures, but as gift to their major
children. But the Kerala High Court held
that, after 1970, when the land reform laws
were brought into force, the parents had no
right to transfer the property and that all the
excess land vested v.ith the Government. So
that is the position now taken by the Kerala
High Court. These disparities are therein the
undivided families even today. If the son is
50 years old, and if his father is alive, if he
is 70 years old. the son is not entitled to get
equal property unless the father dies or the
father gives by way of gift. He is not able to
makes a gift because of the land reforms.
This could be examined by the Law De-
partment to see that justice is done in this
matter .

(Time bell ring.-;.)

Thank you.

MR. DEPUTY CHAIRMAN : Mr.
Khurshed Alam Khan.

SHR1 KHURSHED ALAM KHAN

(Delhi): Mr. Deputy Chairman, Sir, I rise to
support the Finance Bill, 1976. Sir, the
financial year 1975-76 has been a
momentous year all over the country.
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Various measures which have been taken in
this year brought about a spectacular success.
Therefore, we can look back a( 1975-76 as a
year of achievements and performance of a
very high order. During the last nine months
it appears that a miracle has taken place in
this country. This is obviously the result of a
good approach through the taxation
proposals and the Finance Bill of 1976. We
are all happy and look forward to the
beginning up of a new era of prosperity
and well-being.

Sir. at the outset, it may be said that
special care has been taken this time 10 see
that the country's economy is boosted up and
it is on its way to self-sufficiency. The
provision of Rs. 7852 crores for Plan
expenditure is a clear indication in this
behalf.

Sir, now, 1 would like to mention that the
Prime  Minister's 20-point  economic
programme, which aims at improving the lot
of 'he weaker sections of society, has given a
fillip to the new climate of self-confidence,
hope, faith and discipline. Now the co-
operative sector in the rural areas has to play
its important part, as perhaps it would take a
little more time for the rural banks to cover
the entire rural areas, while the co-operative
network is already existing which can help
the poor farmers through the co-operative
banks.

Sir, the economy now is definitely in a
better shape and financial proposals as pre-
sented by the Finance Minister reflect a bold
step and, therefore, there is every hope that
the country and the nation will not be faced
with the type of problems we faced during
1975-76 which were not very creditable so
far as our financial performance is
concerned.

Sir, there was definitely the need for the
growth and a result-oriented Budget, and the
present proposals definitely seek to increase
the production both in the farm and factory.
It is a well-timed economic policy,
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and I am sure the divididends will be as
expected. The new package of proposals
offered by the Finance Minister will go a
long way in re-shapping the nation's eco-
nomy. By all accounts. 1974-75 and about
three months of 1975-76 were a period of
unprecedenled economic and political strain
in the country's history. But we have turned
the corner, and this is a big achievement.
However, it was also a period of determined
action on the part of the Government which
clearly indicates our capacity and strength
of our political system to deal with such
critical situation and such critical times. The
mood of confidence and hope which our
fiscal measures have generated s
universally accepted and hailed. The most
heartening achievements are reflected in the
general price fall of essential commodities.
A good and another great achievement is
that we have been able to contain the
inflation, which is a great achievement
actually for the country. This is
conspicuously evident in our national
economic life. Its importance cannot be
under-rated. Price stability was our first
priority. We are glad that we have achieved
this objective to a greater extent and we are
on our way to self-sufficiency. The Indian
economy is still predominantly agricultural.
As we all know, nearly 70 per cent of the
people are dependent for their living on
agriculture and allied sectors. Its importance
in the national economy canot be over
stressed. Of the net area under cultivation,
22.7 per cent is irrigated. Besides, we have
to bring under irrigation another five lakh
acres of land in pursuance of the new
economic programme announced by the
Prime Minister. So, irrigation facilities must
get special priority and special attention so
that we are free from the vagaries of
weather and we do not have to depend on
the weather gods. Indeed, the food situation
at present seems to be very cheerful and we
are likely to exceed the present target of 114
million tonnes. But let there be no
complacency on this account because we all
know that fat years and lean years is a cycle
and we should prepare ourselves to face a
lean year when we are passing through the
fat year.
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Sir, agro-industries corporations have
been set up in various States. The object of
these corporations was very laudable and
the purpose for which they were set up was
really very good. But it is rather unfortunate
that agro-industries corporation are not
functioning as they should and the Central
Government has to intervene because it has
contributed almost 50 per cent of the share
capital of these corporations. Therefore, it is
our duty and responsibility to ensure that
they function according to the objectives
laid dewn for them.

Sir, as a result of the new economic
programme, the landless have been allotted
lands and rural indebtedness has been
removed. But much is yet to be done. In this
connection, I would say that if we give the
tools and means to our farmers, I am sure
they will deliver the goods. Let us give them
credit facilities which will help them to
stand on their feet. In this connection, as I
have already mentioned, irrigation is the
first target. Irrigation should get the highest
priority. Then the fanners should get the
facility of traciors and implements used for
tilling and sowing. It is obvious that the
small farmer cannot afford to buy these
implements. He cannot buy even a pair of
bullocks. Therefore, there should be
mechanised units all over the country in the
rural areas which should help them in tilling
and harvesting their products.

Sir, our metropolitan cities are fast be-
coming places difficult to live in. It is the
same story whether it is Bombay, Calcutta.
Delhi or Madras. There is overcrowding and
every public service is strained to breaking
point. Let us see the writing on the wall. I
am sure the minor surgery is not going to do
any useful work as far as our metropolitan
cities are concerned. Therefore, we should
be prepared, mentally and in other ways, for
a major operation as only a major operation
can RP* things right. Sir, in this connection,
I would particularly like to mention, let us
try to have a roof over every head in our
metropolitan cities, let them have clean
water and
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let them have at least healthy and clean
atmosphere where they live.

Now, Sir, a word about public sector. Our
public sector has over the years came to
occupy a prominent place in the economic
development of the country. The public
sector today is fast emerging as the core of
the Indian economy and industrial progress.
Only Central public enterprises today
aggregate to about 122. The investment is
more than Rs. 62,370 millions in 1973-74.
Their profit after tax deduction was about
Rs. 644 millions. They provide employment
for more than 1.3 million people. But all of
them are not completely out of the woods.
The difficulty is that our public sector
undertakings are managed not entirely as a
private company. They do not have all the
advantages of a private company. At the
same time, they do not have the advantages
of departmental working. And, therefore, it
is necessary that a view is taken to see what
the hindrances are, what the difficulties are,
what the working problems are which
should be removed as early as possible.

Sir, the Governments policy regarding
nationalisation is a well accepted and uni-
versally understood fact. But in regard to
taking over of private sector units, we need
some second thoughts. Are we to take over
only the sick factories and sick mills 7 Are
we going to act only as a clinic or a nursing
home for all the sick mills and sick units ?
For instance, Sir, take the sugar industry in
U.P. and Bihar. Indecision and uncertainty
for a long period has been the cause of ill of
the sugar industry in these two big States.
Less production this year by about four to
five lakh tonnes is entirely due to this
uncertainty and indecision. Sir, we must take
some policy decision and come to some
conclusion. Otherwise, this uncertainty will
cause more damage, more harm to the
industry to the people who are working there
and to the consumer, who will eventually
suffer.

Sir, the situation regarding the trade
balance of payment is not very cheerful. In
fact, it seems quite disturbing and
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dismal. Besides™ the outlook for 1976-77 is
also not very optimistic. Something has to be
done to correct this situation, lo correct this
imbalance. We have to find ways and means
to ease this situation. There are many ways
and means to do it, and one such way is the
enormous prospects that are available to us
by increasing the trade and commerce with
the Gulf countries. A large number of
traditional and non-traditional items can be
exported. Besides exports of commodities,
sate of services is also possible. This can be
really a very substantial source of earning
foreign exchange. Sir, only one item f shall
mention. Mutton is being sold at the rate of
Rs. 40 per kilo in these countries, and we are
surely capable of exporting as much mutton
as they need.

Finance

Sir, many other hon. Members have also
mentioned about it and I would like to
mention a word about the Urban land Ceiling
Act which was recently passed by the
Parliament because we find that power and
money are playing havoc in the matter of
implemention of this legislation. And it is
now for the Government to see thai, the good
intentions are not destroyed by these people
who are trying to really take advantage of
many loopholes.

Now, Sir, a little nearer home, I would like
to say that Delhi which is the city of growth
and challenges, is always very much in the
public eye. The main problem of Delhi is its
multiplicity of authority. We know that no
unified set-up will be given to us and we
have always asked for it and drawn a biank.
There are many possibilities and some
alternatives should be found out so that the
people of Delhi do not have to face all those
problems which they are facing today as a
result of multiplicity of authorities. (Time
bell rings).

Sir, the Union Territory of Delhi has been
given an outlay of Rs. 165.30 crores for the
year 1975-76. We are happy that this
allocation was made but. I must add that this
allocation is not really adequate
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although it is Rs. 23 crores more than what
w;its civen |a&t year. Todav wc need for
Delhi at least another Rs. 10 crores. As you
know, recently many developments have
been taking place in Delhi and therefore
Delhi needs much more financial assis-
tance.

Sir, Delhi was a sleepy town of about 6
lakh people in 1938-39. Now it has already
crossed the four-million mark and by 19X1
its population will be more than 5 millions.
Therefore, something has to be done for the
population of Delhi. One way of finding a
solution to this problem was to have the
National Capital Region scheme.
Unfortunately this scheme has been under
consideration for the last several years. No
doubt Rs 20 crores have been provided in this
year's Budget but then the sense of urgency is
still lacking and. therefore, something has to
be done about it.

Sir, Delhi's civic services are outstripped
by its requirements. Besides the medical
services in Delhi are most inadequate and
they need augmentation without further de-
lay.

Sir, the D.D.A. has done a great deal of
good work in cleaning Delhi and its squatter
resettlement plan was the biggest peace-time
resettlement plan. But, here. I would like lo
mention one thing about Ajmeri Gate-Delhi
Gate clearance plan. Sir, this plamvas
suggested by one of the very prominent
persons of Delhi, I mean late Mr. Asaf Ali.
But his suggestion was that this area should
be redeveloped. It was not the question of
squatters being removed from the area. It was
the question of congestion and the question
was of redevelopment. Therefore, why is this
redevelopment being delayed ?

Sir, another important thing which Delhi
needs very urgently is that Delhi should be
dechred a dry port. We have already about
100 acres of land for this purpose. About 40
crores of rupees have been invested in the
remodelling of Tughlagabad
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yard. Therefore, all the infra-structure is
available and Delhi should be declared a dry
port. It will be helpful not only to Delhi but to
all the adjoining States also.

Sir, Shahjahanabad, the imperial city of
Shahjahan, was built for 60 thousand people
initially but today more than half a million
people are living there. These .are the people
whose forefathers were living a gracious life
but today they are really deprived of fresh air,
iresh water, clean atmosphere and even
sunshine. Something has to be done and done
quickly for them. They have waited for a very
long time and I do not know how long more
they will be kept waiting to see better days.
(lime bell rings).

Sir, I will be finishing in a minute. Sir, 40
acres of land for Shahjahanabad people was
reserved in the Minto Read area. I do not
know why there is delay in completing the
multi-storeyed flats in this area. If these were
constructed the overflow of population could
be shifted to this place.

Sir, another important thing about met-,
ropolitan cities is that there should be
autonomous metropolitan transport aulho- i

rities so that the metropolitan cities trans-, =

port problems are solved.  Otherwise there|
will be so much congestion a few years hence
that our cars or buses or any other vehicles will
not find road space to move about and the
amount of time that will be lost will be
colossal in terms of money or in terms of the
number of hours lost. In the end, it must be
said lo the credit of the Finance Minister that
he accepted the fundamental principle that
high  tax rates were self-defeating. It is
heartening to find that duties on tractors
and other | implements have been cut down
and the Finance Minister has agieel to give
relief in indirect taxes of the order of Rs. 9.9
crores. It is all in keeping with the spirit of
the tax proposals. The Finance Minister has
played his part and now it is for the nation and
the tax-payers to play their game and be fair in
their dealings.
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With these few words, I again, Sir, sup-
port the Bill.
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[t wvénr wenfrn]
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[The Vice-Chairman (Shri Lokanath

Misra) in the Chair]

SHRI GOVINDRAO RAMCHANDRA
MHAISEKAR (Maharashtra) : Mr. Vice-
Chairman, Sir, I stand to speak on the iloor
of this august House for the first time and I
therefore deem it a privilege and a pleasure!
1 stand to ?Lpport the Bill and also to
congratulate the Finance Ministry for its
magnificent performance, during last year. It
has taken certain steps, particularly certaia
stern measures and actions against the tax-
evaders and the smugglers to expos? Had
mo'i.-v Thus, it has smashed rhe natallel
ocorom of this country at least partially. I am
coniident rhat if this exposure of black
money continues successfully, the parallel
economy founded on black money would be
smashed completely. Sir, there are certain
other steps which the Ministry has taken
based on savings—compulsory savings and
compulsory deposits. They may, to a certain
extent, appear to be a little harsh to some
persons but they have definitely helped in
reducing inflation in the national economy
and the national economy has definitely been
showing deflationary trends. The authorities
of the World Bank and the authorities of the
International Monetary Fund have, in their
eveluation, appreciated in very clear terms
the progress that the Indian economy has
made during
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the last one year. How has this happened?
This has happened because the forces of
reaction and the allied forces which were
guided by perverted intellectuals have been
held at bay because, of the emergency. And
therefore, for the first time in the history of
the world, I would say, it has been shown
particularly by our beloved Prime Minister
that in a political emergency there can be a
dynamic economic policy also and that the
country's economic policy can absorb shock
after shock and recover and recoupe-rate
and load towards the progress and de-
velopment of the country. Therefore,
through you, Sir, I congratulate the Finance
Ministry and the associated Ministries for it.

But, Sir, there is much to be done in a
number of fields. 1 would very humbly sub-
mit a few points here for the consideration
of the Finance Ministry. Firstly, I come to
the economically underdeveloped areas, the
backward areas, of our country. The
Planning Commission and many of the
States which have established their own
State Planning Commissions and Develop-
ment Councils have decided upon certain
economic norms, certain economic indices
to determine the backwardness or the eco-
nomically underdeveloped character of a
particular-district.

And the Planning Commission of this
nation has decided upon the names of the
districts in each State which are backward
in economic character. 1 can cite, for
example, that as many as 13 districts of
Mabharashtra Stale out of 26 have been
declared as economically under-developed.
But while deciding upon the economic indi-
ces, attention has mostly been paid to the
back-log in terms of money, to the backlog
in terms of per capita income. Sir, I submit,
through you, that more attention should be
paid to the back-log in terms of physical
achievements, to the back-log in terms of
consumption of basic goods like electricity,
for example, which is an index of advance
in the 20th century. And these indices
should be used to see whether a certain area
or a certain district or a certain State is
economically developed or not. I would
particularly
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draw the attention of the Finance Ministry
because I feel that certain policy decisions
which the Finance Minisrty has taken in
relation to the backward areas have not been
sincerely implemented by the nationalised
banks. Take, for example, the soft loan policy
of the Finance Minitsry. I know the Finance
Ministry has taken a decision to provide soft
loans to the backward areas, that is, loans
carrying four per cent less interest than
ordinary loans. But the nationalised banks are
after issuing first their loans to these areas,
instead of first disbursing these soft loans and
reimbursing them from the Reserve Bank.
Now, here what is required is an honest
implementation of the policy of the Planning
and Finance Ministries. The banks should
themselves take in hand the process of edu-
cation, take in hand the initiative of going j to
the entrepreneurs, I would say, the small
entrepreneurs; I never talk about the big
people here. Therefore, I am bringing,
through you, to the notice of the Finance
Ministry that this decision which they have
already taken is not being implemented by
the nationalised banks. I further feel, Sir, that
additional amounts should be earmarked by
the Finance Ministry for the development of
these areas. There are different organs,
different agencies through which this money
can be spent. There are a number of areca
corporations that have been established by
different States. These area corporations are
looking after the development of their areas. |
can understand that the State Governments
are earmarking amounts for the development
of these areas. But [ have not yet come across
any special amount that has been earmarked
for these developmental corporations by the
Union Government or the Planning
Commission. [ would request in all
earnestness that this particular matter be
taken up by the Finance Ministry.

Sir, growth centres can be taken up in
rural areas. Yesterday in this august House
there was a lot of discussion about what part
of the loans has been given to the rural areas
and what has been given to the urban areas
and so on and so forth. I do not want to go
into that point again. But if growth centres
are located on decentralised basis, |
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am sure they would help three problems.
First, they would divide the aid between
rural and urban areas. Secondly, they would
help the backward areas to develop. And
thirdly, they would also help the weaker
sections of the population to develop.

Sir, then 1 feel the agro-industries"
require" a particular boost, a particular
incentive in the under-developed areas. They
require a liberalised licensing policy. To-day
there are a number of under-developed areas
which are mainly sustained by agriculture.
And if agriculture develops there beeause of
State Governments' measures, agricultural
produce will increase on all sides.

Agro-based industries develop only when
there is a liberalised licensing policy follow
ed by the Union Government. In this con
nection, I am told many times that the
liberalised policy is not being followed be
cause of certain physical targets decided
upon by the Ministries concerned. I would
say that in order to see that the agro-based
industries develop, a liberalised licensing
policy should be followed. ,

Now I come to the Twenty-Point pro-
gramme. Our beloved Prime Minister has
given us a basic programme. This basic pro-
gramme is the minimum that is required in
the economic field for a take-off. There are
quite a few points that have not been
seriously taken note of. For example, the
janta cloth of which my friend has been
talking. We are talking of sick sugar mills.
There are sick textile mills which the
National Textiles Corporation has taken
over. I am told that about 80 sick textile
mills have been taken over by this Corpo-
ration. If this is true, why not we use those
mills for producing janta cloth which has
been so emphatically mentioned in the
Twenty-Point programme ? Then this janta
cloth can be made available to our farmers,
to our villagers and to the poor people. But
we have not been able to do it.

The second point is about exposing black
money. | would speak of it later on.
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{Shri Govindrao Ramchandra Mhaise-
karl
My third point is about employment

issue. I would like to say that 38 per cent of
our rural population are wage-earners and
out of this 38 per cent, 68 per cent is
below poverty line. Why is this happening ?
It is partly because they get only seasoned
labour. In other words, it is partly because
they are under-employed. If we have to do
something for them, some effective steps
have to be taken by the Government. In
this connection, 1 would like to say that the
Mabharashtra Government has started an
employment guarantee scheme. Under this
scheme, whereever twenty workers demand
work, they are given employment at the
nearest spot possible. What is more, this
employment guarantee scheme is related to
productive activity. They are trying to relate
it to planned productive activity mentioned
in the Five Year Plan. Last year they
provided Rs. 50 crores from their own
budget for this purpose. This is what  the
Maharashtra Government has done. I wish
the Union Government and the Finance
Ministry take up this scheme in hand for the
whole nation. If Maharashtra Government
could provide Rs. 50 crores from their own
budget for their population of 4 crores, can
we not provide fifteen times that amount for
a massive  plan of Rs. 7,500 crores ? This
will be round about 12 per cent of the Plan
outlay. Can we not have at least Rs. 350
crores for providing subsidised employment
for the whole nation ? I submit this for the
consideration of the Planning Commission
and the Finance Ministry. It is only when you
give minimum wages and employment
under the employment guarantee
scheme to the 38 per cent wage-earners in
this country, both in the rural area and the
urban area, their purchasing power and
standard of living can be increased. This
solves one more problem. This, for instance,
reduces urbanisation. It reduces the speed
of urbanisation at least. This has been our
short experience for one year and four
months. It has reduced in Maharashtra the
rate of urbanisation of our population. The
flow of the poor people from the villages to
bigger cities in search of labour
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has been reduced. Their mobility has de-
creased. I, therefore, feel that this is the
solution for what Mr. Khan was talking. It
may not be a complete solution. But it is a
solution. If urbanisation is to be stopped,
this is one solution.

I now come to another important point,
namely, agricultural prices. There are two
submissions I want to make in this connec-
tion. One is that before we decide upon
agricultural prices and a policy about the
agricultural prices, we should be sure about
our cost of production data.

Sir, I have gone through, in my own
humble way, the Annual Report of the
Ministry of Agriculture and Irrigation. Of
course, I did not speak on agriculture. But
then I found that they are now processing
the cost data for the years 1972-73, 1973-74,
1974-75 and 1975-76 and then we are
preparing our budget for the year 1976-77.
Now, Sir, we must expedite somehow or
other the processing of the cost of
production data in respect of agriculture so
that we may be able to decide upon the
prices and also the support prices for the
agricultural produce of our country. May I
submit here for the consideration of the
House something about a particular scheme
which was started by the Government of
Maharashtra and which has been lost in
vagueness now ? It is the cotton monopoly
purchase  scheme. The Maharashtra
Government was purchasing the whole of
the cotton there for the last two years.
Unfortunately, it could not get money from
any corner and it found itself in a very
critical position. Naturally, it could not give
money to the farmers though it could give
proper price to the farmers for the cotton it
was purchasing from them. I wish the Union
Government lent its sup-pott to this scheme
and, Sir, it is not subsidy and it is not any
grant, but it is just a loan which is to be
reimbursed afterwards. I can understand if
the Union Government charged what we call
management expenditure on it, not interest,
of course, and get the money reimbursed
later. Is there any scheme in any other State,
apart from Maharashtra, which has been
started to support the prices of agricultural
commodi-
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ties and to see that the prices of agricultural
commodities stand in the market ?

Then, Sir, I came to another point which is
very important and it is about the weaker
sections of the community and the minorities.
I feel that you have to provide some
breathing time and a healthy atmosphere for
the minorities in the country. The socially
weaker sections, the economically weaker
sections, the Scheduled Caste and the Sche-
duled Tribe people and the Muslim friends,
all of them, Sir. should feel that there is a
healthier atmosphere in the country now. My
friend, Shri Khan, said the other day that
there was frustration in the hearts of the
educated Muslims. Why ? It is because they
are not finding a place in the developing
economy of our country. Why do I mention
this ? It is because of the fact that you have to
find some checks and balances to see that
there is no lopsided development of a part of
the community and it is not good. Any
imbalance in development of a community is
injurious and, therefore, we should see that
social equality and economic justice are
assured and these two things must be our
basic values and there is scope for taking
effective measures and steps in addition to
what exists today so that these com munities
find themselves sharing and involving
themselves in the economic development of
the country.

Then, Sir, I come to the last point and it is
about resource mobilisation. Sir, we have
embarked on a very large, I should say, a
massive Plan, the Fifth Five Year Plan, on
account of which we have made a provision
of Rs. 7,500 crores in this year's Budget for
this year's Annual Plan. Naturally, when this
is taken into account keeping in view the
concessions—I would not say concessions—
rather the reduction in the rates of direct
taxes that has been granted afterwards and
the concessions that have been granted and
the exemptions that have been given in
certain duties, one is afraid whether once
again there would be a resort to a large
amount of deficit financing. Where from will
the resources come ? After having made a
revision, of the plan
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or after recasting the estimates of the Annual
Plan—with all restraint, I am asking, Sir—
would we be in a position to say positively
today that, with our resources as they stand
today, with all the reductions in the direct
taxes and with all the exemptions granted, we
would be able to muster the required
resources and see that this massive plan
provision target of Rs. 7,500 crores is
achieved without resorting to deficit
financing, [ mean, large-scale deficit
financing ? Therefore, Sir, I feel that some
steps will have to be taken. Number one
should be the mobilisation of resources, the
most important of which is the collection of
all arrears of income-tax and other direct
taxes. There have been arrears of crores of
rupees of income-tax and other direct taxes.
Stern and stringent measures should be taken
to recover them. I would request the hon.
Finance Minister that, if required, legislation
should be passed in order to see that all
arrears which are there for years together
with big houses are collected, so that we are
not short of resources. Rationalisation of in-
direct taxes should be done with a view not to
reducing the taxes but seeing that ad-
ministrative expenditure on these taxes is
reduced. We have got a lot of indirect taxes
which bear no relation, no proportion, from
State to State. The other day there was a lot
of discussion in this House on the Raj
Committee recommendations about the tax
on agricultural income. We found that out of
so many States only eight States had come
forward and they had given one or the other
pretext, stating that they could not implement
it because of this and that. Sir, I would
request the Finance Ministry earnestly to see
that some steps are taken so that a uniform
method is found out and untaxed money is
not left in the market. Therefore, if the Raj
Committee recommendations do not suit us
today and you will have to find out some
ether alternative see that no income in this
country is left untaxed compared to the taxed
income.

Next, of course, as I said, Sir, is the
exposing of all black money that remains
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[Shri Govindrao Ramchandra Mhaise-
kar] even now and is likely to damage the
economy.

Now, Sir, I come to crop pattern. Where-
ver there is irrigation water, canal water,
available, the three-crop pattern should be
made compulsory. That only can add to the
production.

Lastly. Sir, I would support what has been
stated by one of my colleagues, Mr. W'ajd,
namely, that no forces of regionalism,
communalism or casteism should be allowed
to develop, as also any 'Sena' including the
Shiv Sena, if they are fascist. They should be
bannned. As I said, my point No. 5 is to
provide a healthy atmosphere for the growth
and development of our nation as a whole.

Thank you.

SHRI N. K. BHATT (Madhya Pradesh)-
Mr. Vice-Chairman, Sir, I rise to welcome
this Bill. The financial year 1975-76 is
indeed a milestone towards our journey to
economic self-sufficiency. A number of
concessions have been granted by the hon.
Finance Minister, particularly for
powerloom and handloom sectors, reduction
in the price of tractors, etc. All these show as
to what a great extent the Government is
prepared to give telief to the people boost up
our economy.

Mr. Vice-Chairman, Sir, prior to the
declaration of the national emergency, the
country witnessed widespread indiscipline
and attempts by various interests to convert
the rights granted under a democratic set-up
into licences for themselves, for their own
benefits. Democracy itself was utilised to
undermine democracy, and it appeared
almost that we were heading towards
anarchy. The number of mandays lost in the
year 1974 went up to staggering millions,
unprecedented in the history of our country.
People were, therefore, awaiting some
radical, firm action bv the Government to
arrest this trend. Declaration of emergency
was the most timelv action to save the
country, followed by the 20-point economic
programme.
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It was universally welcomed and there was
a stupendous support from all sections of the
society. This gave us a new direction as it
was designed to restructure the society with
several programmes to help the under-
privileged, particularly the rural poor. These
actions greatly helped to generate a new
enthusiasm and hope among the people. The
galloping inflation was not only contained,
but a substantial fall in prices has been
achieved.

One of the most important feature of the
Twenty-Point Programme was and is the
provision for workers' participation in the
management of industries. So far, this con-
ception has been more or less a slogan. But
after the declaration of emergency and the
announcement of the bold economic
measures, a serious thought has been given
with the result that in all the public sector
organisations wherever workers' participation
scheme has not been introduced, quick
measures are being adopted to introduce this
scheme. The mere word 'participation' cannot
help us in achieving the objectives that we
have. What is required is the involvement of
the workers at various decision-making
bodies light from the top to the bottom. As a
matter of fact, it should start from the bottom.
Sir, the workers today are as much conscious
as anybody else so far as their role in
bringing about a climate of self-relience in
our economy is concerned. Unfortunately,
there is not that much of realisation in the
private sector. They are still lagging behind
the times and in spite of the efforts made by
responsible sections of the working class, no
due attention is being given to this aspect.
The result is that production is not increasing
as it should increase which is the most impor-
tant thing for any society which is faced with
a number of challenges from all sides.

Mr. Vice-Chairman, Sir, there is another
section of the people in this country who
swear by the Twenty-Point Programme on
the one hand and pronounce from high
rostrums that they agree with the policies of
the Prime Minister. But so far as their
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actions and activities are concerned and so
far as their attitude and approach is con-
cerned, they are quite different. There are
instances of violence. There are instances of
indiscipline. To our dismay, the authorities
responsible for maintaing the law and order
are not taking the action which they should
take. There is terror in a number of industrial
sectors. In the coal mining sector and
especially in certain areas in Madhya
Pradesh from where I come, there arc cases
of stabbing and violence. Still those friends
claim that they want to support the Twenty-
Point Economic Programme and that they
want to increase production. If the
production has gone up and if productivity
has increased, it is not because of the hollow
assurances which we get from those who
call themselves freinds, but in practice they
are acting in altogether a different manner.
They are the people behind the communal
trade unions particularly led by the Bhartiya
Mazdoor Sangh and the C.P.(M) who do not
believe in the democratic fabric. They are all
combined together and they are doing their
utmost to disrupt production and to see that
we do not achieve our production targets.
Sir, by and large, the overwhelming majority
of the workers stand by the Prime Minister
and come what may, they are standing as
one man to implement the economic
programme even if the Government
machinery responsible for law and order
does hot come forward, and the
managements concerned continue to have a
hike warm approach. And production
figures, if any proof is required, are
conclusive enough to show that the working
class in this country is bent upon giving a
concrete shape to the realisation of the aims
of the 20-point economic programme.

Mr. Vice Chairman, Sir, some positive
measures have to be taken. And among
them the first and the foremost is the 12-
point programme of prohibition enunciated
by Acharya Vinoba Bhave. The aim of the
new economic programme is to help and
improve the conditions of the backward
classes and that section of the society which
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has been suffering for ages and is s norant
and illiterate. What is required is that an all-
out boosting should be given to all those
agencies which are engaged in propagating
prohibition and also working in the
backward areas in their fight against
illiteracy.

Mr. Vice-Chairman. Sir, the Finance
Minister has been good enough to give a
practical raalisatioB to the programme of
family planning. He has assured that th.-,
necessary amendment is being made in the
Income-tax Act for raising the deduction in
respect of donations made to Government,
approved local bodies and organisations
from 50 to 100 per cent of the qualifying
amount of such donations while computing
the taxable income of the donor. This is
indeed a very good gesture and it will help
us a great deal in fighting the problem of
population explosion.

Sir, after making these few observations.
I would now come to a particular matter to
which I want to draw the attention of the
Finance Minister. Sir, while we are doing
what wc can to increase production and
productivity, it is unfortunate that a section
of officers placed in high positions are quite
indifferent to our efforts. In point, Sir, I
have before me an undertaking of the
Ministry of Finance itself. I am referring to
the Bank Note Printing Press at Dewas. Sir,
this is a very sensitive and one of the best
security printing presses in the world and I
think the top best in Asia. We are proud of
this unit and would do everything to
increase its efficiency. The production has
already increased. The workers have shown
great efficiency in spite of all the
provocations that are coming from the top in
disturbing the working of the only single
recognised union which has got the
overwhelmingly large membership. The
management is bent upon systematically
victimizing all the officebearers of the union
right from the lop to the bottom. Sir, this is
an attempt to demoralise the workers, this is
an attempt to play into the hands of those
sections in that part of the country which
have been communal, which have been the
RSS elements
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and which are not at all in agreement with
the policies that we have. There have been
protests from the MLAs, there have been
protests from the District Congress Com-
mittee, there have been protests from several
non-political and other associations. But I
am sorry to say that the Ministry of Finance
has turned a deaf ear lo this question. I can
only assure you that come what may, the
workers are determined to observe discipline
and to increase production and they are not
going to fall a prey to the machinations of
interested anti-social elements. 1 wish the
Finance Minister would himself look into
the matter before it is too late. Because it is
emergency we are committed that no trade
union action will be taken but all the same
discipline and cooperation does not mean
that injustice and victimisation will continue
for all limes to come. Enthusiasm of the
working class as well as other benefits
arising out of the emergency need to be
consolidated and put on a firm, stable and
lasting footing so that even if the emergency
is revoked tomorrow the working class and
the state of industrial relations will not lapse
to the old position. It is necessary to think of
positive measures for consolidating the gains
of the emergency so far as the working class
are concerned.

Mr. Vice-Chairman, Sir, I would like to
point out while making all these observa-
tions that in the provisions of the Bill not
much consideration has been given to the
economically backward States in the
country. I am referring to those States about
which the Government stands committed
with regard to the development of their
communications, with regard to giving them
sufficient financial aid for increasing their
irrigation potential and other requirements. I
am afraid that so far as Madhya Pradesh is
concerned not much attention has been paid
to it; I cannot say about other States.

Lastly, Sir, I would like to draw the
attention of the hon. Finance Minister to
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one important point. Nationalisation of the
* coal industry was a very courageous and
bold step and time has shown that this step
has proved not only useful but it is giving
dividends. The importance of coal has been
realised more particularly after the oil crisis
and today workers all over the country
engaged in the production of coal are doing
their maximum and our targets and
achievements are increasing day in and day
out. It was a good idea, Sir, to have one
single organisation for coal industry.

I want to draw the attention of the
Government to the non-coal side also. It is a
happy augury that our country is reaching
near self-sufficiency in zinc in the very near
future. As one connected with the
Hindustan Zinc Ltd. thj premier producer of
zinc in the country since 1967, as a workers'
representative and having passed through
various struggles in safeguarding and
promoting this State-owned undertaking on
the one hand and protecting the legitimate
interests of the workers on the other, I
would like to reiterate that these are the very
workers who have all along been working
day in and day out for the success of this
base metal undertaking. This experience has
posed before us the question of our policy

towards non-ferrous metals like zinc,
copper, cadmium, magnesium, nickel,
titanium, etc. which are of crucial

importance for the overall development of
the country's industrial and other allied
requirements. Even in aluminium due to
under-utilisation of installed capacity for
want of electric power India was all set to
start imports of this metal in 1974-75. The
tables have been turned; thanks to the better
utilisation of capacity consequent upon the
cased power position and India has turned
out to be an exporter of aluminium. The
only public sector organisation BALCO is
commissioning three new plants in its

smelter in 1976-
77 to produce another 75 thousand tonnes
of aluminium which, from indication avai-
lable, will further increase our export
potentiality. It is in the fields of zinc,
copper, lead, etc., which are vital base
metals in the non-ferrous  group,
where
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Government has yet to take a bold initia-
tive.

With the impact of slowed down indus-
trial activity copper has suddenly become
surplus in the country. The installed capa-
city in copper smelting is about 45 thousand
tonnes which represents only 60 per cent of
the demand pattern in early 70s. The
Hindustan Copper which has the monopoly
of producing copper from mining to
smelting has not touched even half of this
capacity. Its mines are yet to be developed
to meet the smelling needs but due to the
slump in the copper market the company is,
perhaps, not under pressure to pull its
mining activities fast. It is in fact being
allowed to import concentrates from the
Philippines to run its smelters. All the
attention that copper received a few months
back seems to have been abandoned which
is because even what is produced is not sold.

Aluminium metal capacity in the country
is adequate. Aluminium and specially alu-
mina offers a great scope. We are rich in
bauxite but it has to be found and found
fast. In the non-ferrous fields, India is now
having a positive existence. Here is the
opportunity for us to quickly reorganise
ourselves so that in the next three to four
years' time, we get ready to meet the 'war' of
shortages and create a surplus which has a
heavy foreign exchange dimension. 1 would
request the Government, Sir, to examine
these aspects of the present-day climate in
regard to organising the non-ferrous sector.
We should have a large and a dynamic
public sector enterprise to take care of all
non-ferrous  metals, namely, copper,
aluminium, zinc, magnesium, tela-nium etc.,
and [ am sure, Sir, given due
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thought to this particular aspect, the country
would be able to achieve something much
more than what it could do so far.

With these words, I support the Bill and
thank you very much for giving me this
opportunity to speak.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : There is a message from
Lok Sabha.

MESSAGE FROM THE LOK SABHA

The Workmen's Compensation
(Amendment) Bill, 1976

SECRETARY-GENERAL : Sir, I have to
report to the House the following message
received from the Lok Sabha signed by the
Secretary-General of the Lok Sabha :

"In accordance with the provisions of
Rule 120 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to inform you that Lok Sabha, at
its sitting held on the 19th May, 1976.
agreed without any amendment to the
Workmen's Compensation (Amendment)
Bill, 1976, which was passed by Rajya
Sabha at its sitting held on the 1st April,
1976."

THE VICE-CHAIRMAN (SHRJ LOKA-
NATH MISRA.) : The House stands ad-
journed till 11 A.M. tomorrow.

The House then adjourned at
fortyone minutes past four of the
clock till eleven of the clock on
Thursday, the 20th  May,
1976.
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